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1(1/ 	 FORMNO.4 
(See Rule 42) 

CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH: 
ORDERSHEET 

Original Application No : ---- t---/ 2009 

Misc. Petition No 	: -----------------in O.A. No.---------------- 

Contempt Petition No 	: ------------------in O.A. No.---------------- 

Review Application No 	: ------------------in O.A. No.---------------- 

Execution Petition No 	: ------------------in O.A No. ---------------- 
(&1 <7 	 fl f O 

Applicant (S) 	: --- -------------------------------- 

9,- 	V\ cJ 
Respondent(S) : -------- ------------ ------------------------------------------------ 

A Advocate for the : 
{Applicant (S)} 	

'--- ---------------------- 

'dvocate for the 
{Respondent (S)} 

Notes of the Registry 	Date 	 Order of the Tribunal 

;Jp.'.iton ;s in tOrn 
s l.cd1L, 

 
F. uf 

dpes: 	\'U; 
......... 

Dated 

v L-Dt /--- 
Q9ee L7 

5 	'2—'A 	czJ 

.2009 	Heard Mr.A.Ahmed, learned counsel for the 

Ap licant and Ms.Usha Dos. learned Addi. 

Stc nding counsel for the Govt. of India to whom a 

co y of this O.A. has already been supplied and 

pe used the materials placed on record. 

Issue notice to the Respondents requiring 

thm to file their written statement. Interim prayer 

m de in this Original Application shall be taken up 

for] consideration after filing of reply by the 

pondents. 

Call this matter on 11.09.2009. 

Send copies of this order to the 

pondents (along with notices) in the address 

n in the O.A. Free copies of this order to the 

med counsel appearing for both the parties. 

K.CatUrvedi) 	 (M.R.Monfy) 
ember (A) 	 'lice-Chairman 



2---. Me~ (x/,O) 

d 	11 ;O9.20O9 	 Written statement is stated to have • 	 ôrre2-'Y 
already been filed on behalf of the 

jJ -' /71 ' 	
Respondents. Mr.A.Ahmed, learned counsel 

3) Jec 4' 	
for the Applicant seeks time to file rejoinder. 

c0 	g/ 	 • 

• 	

-
Accordingly, call this matter on 

.• 

/ 	 22.10.2009 awaiting rejoinder from the 

F--- Qap-455 	
•• 	 Applicqnt. 

J- , 	S 
d_'a L/ -t-J j 	 (M hat urvedi) 	(M.RJioqy) 

	

Member (A) 	 ce-ChthrnorT 
tbb/ 	••. 

22. 10 .2009 , 	Mr. A. Ahmed, learned co 
( (•/ 	 ( the Applicant seeks fiier time to file 

rejoinder. Prayer allowed. 1  

:c-Q_ 	IA 	 •List on 02. 12.2009. 

I 	 (MadanYarturvedi) (Mukesh Kumar Gupta) 
A) 	Member (J) 

:-1 

\AJ /S 	J 	• 	 OA436-of-2O09 

AdL 	 .• 	 92.12.2009 	Rejoinder has been filed. Pleadings 
- 	 • 	 9 * •.••• . 	 • 	 •ai completed. 

List the matter on 08012010 
- 	 •: 	 (CT) 

MadanKuthar Chaturvedi) 	(Mukésh K ) flar-Gt)ta) 
•• 	 •Member(A) 	- 	 Member(J) 

	

urn!. 	• 	•• 	 •• 

8.L-201 0 	 Pleadings are complete. Both sides pray for 
/V-o i:idu-., 	 •• • 	-. 	 time. Admit. 

SuojecT TO lega, 	 it any .  
• • 	• 	 List the matter for hearing on iO.10. i2 09 

• 	 •(Madan ~arhaturvedj) 	(Mukesh K mar Gupta) 
Member tA) 	 Me4beTJ) — 

	

Im 	 -. 	 • 

Ap 



A 	'I 

IUL • 	L'!i 	•jq.-. ' 

10.2.2010 

'4 	irn  

I fllfJ 	I (•J •jQ p 	 •:.' 	
/lm/.• 

' 	
. 

List the matter.on 17.2.2010. 

I- 
(Madan Kumar Chaturvedi) 

Member (A) 

On tm r.quect of learned cnunei for 
prtie, lktoi n 23.02 2010. 

iMd Kurnar 4Cha4urved) 
Member (A 

(1 

tMukesh Kurrta Gupta) 
Member (.J 

23.2.2010 	 Proxy counsel for applicant prays 

for adjournment which is not opposed by 

the counsel for the respondents. 

List on 02.3.2010.' 

(Madan K . Chaturvedi) 	(MukeshKr. Gupta) 
Member (A) 	 Member CM 

2-0 10 
	/pg/ 

02.03.2010 	Adjourned to 18.03.2010. 

-/
/ 	4 

(Madan Ku7ir Chaturvedi) (Mukesh Kumar Gupta) 
Member (A) 	 Member (J) 

/bb/ 

66- £2L 	I$ 

-- 

t4'2.Dt 

18.03.2010 	Proxy counsel for Mr. A. Ahrned, 
learned counsel for Applicant prays for 
adjournment which request has not been 
objected by Ms. U. Das, learned Add!. 
CGSC for Respondents. 

List for hearing on 05.04 2010. 

(Madan Kumar Chaturvedi) 
Member (A) 

Jpb/ 
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O.&136'09 

0504 2010 	Mr A Ahmed1 learned counsel for 
• 	 . . 	

applicant and MsiJ.Das, learned Add. 
')ft 

• 	 . 	 C.G.S.. for respondents are present. 

Learned counsel. ,  for appicant seeks 

liberty to withdraw present application to take 

appropriate steps in accordance with rules 

and low. Ordered accordingiy. 

/ (Madon Kv6ar c.haturve) (Mukesh urnar Gupta) 
Member fA) 	 Member (,) 

/bb/ 	 . 	 . 0 

• 	00 

I' 	• 
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IN THE CENIRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

ORIGINAL APPLICATION NO. 1 3 , OF 2009. 

Shri Sonsai Kuki & Others 
Applicants 

-Versus- 
The Union of India & Others 

Respondents 

tentr7Admthtwo Thbunt 

3 JUL  20091L, \ 

S Y N OP S I S 

The Applicants were engaged as Supervisor/Conservancy staff in the office of the 

Station Commander, Leimâkhong, Pin-900269, C/O/ 99 APO i.e. Respondent No.5 on 
different dates since 01.03.1986 to 02.06,2004 respectively. Since their respective date of 
engagement they were working under the Respondent No.5 continuously without any 
break. Some of the Applicants submitted representation on _21.04.2000 before the Brigade 
Commander, 59 Mountain Division, Leiniakhong requesting him to make them permanent 
in their respective posts and also to increase their pay scale as per Central Government 
Service scale. Thereafter they submitted another representation before the Respondent 
No.5 on 03.07.2001 requesting him to regularize their services and also increase their pay 
scale. The Army Headquarters on 22.05.2002 issued some specific guidelines for 
employment of casual labours in Anny Establishment. On 02.06.2003 the Board Officers 
of Station Head Quarters, Leimakhong made some recommendations regarding 
continuatiOn of engagement of Conservancy staffs and the same was approvedby the 
Brigade Station Commander, Station HQ, Leimakhong on30.06.2003. The Respondent 
No.5 stopped the monthly salary of the Applicants from October 2004. The Applicants 
submitted representation on 19 01.2005 before the competent authority for non payment of 
wages/salary to them but unexpectedly the Respondents discontinued the engagements of 
the Applicants and thrown out their job without giving any prior tennination notice. Being 
aggrieved)he afOresaid a:ction of the Respondents the Applicants had ified two Original 
Application Nos.O.A. No.259 of 2005 and 260 of 2005 respectively before this Hon'ble 
Tribunal. The Applicants had withdrawn the O.A. No. 259 of 2005 after getting their 
arrear salary. This Hon'ble Tribunal vide its order dated 21.05.2007 passed in O .A. No. 

260 of 2005 directed the Respondents to engage the Applicants on casual laborer job 
under them in preference to their new corners/juniors in the next available vacancy. The 
Respondents No.5 vide letter dated 20.07.2007 informçd the Applicant No.1 to apply for 

the said job through Employment Exchange and also informed him, that as and when 
vacancy is available, the Department will consider his case in the light of the order dated 
21.07.2007 passed in O.A. No.260 of 2005 by this Hon'ble Tribunal. Accordingly, all the 

1' 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
(JUWAHATI BENCH, GUWAHATI 

ORIGINAL APPLICATION NO. / 3 	OF 2009. 

Shri Sonsai Kuki & Others 
Applicants 

-Versus- 
The Unionoflndia& Others 

Respondents 

LIST OF DATES 

Centrat AdmtWstmiove Th1una 

11 
.L 2009 

wrt crfh 
uwLhU Sench 

01.03,1986 to 	Applicants were engaged as Supervisor/Conservancy casual staff in 
02.06.2004 	the office of the Station Commander, Station Headquarters, 
.Para 4.2 	Leiniakhong, Pin-900269, C/O 99 APO on different dates in between 

01.03.1986to0206.2004. 

09.04,2000 	Some of the Applicants submitted representation before the Brigade 
Para 4.6 	Cómniander, 59 Mountain Division, Leirnakhong Eequesting him to 
Aimexure-1 	make them permanent in their respective post and also to increase 

their pay scale as per Central Government Service Scale, 
03.07.2001 	Some of the Applicants' submitted, another representation before the 
Para 4.6 	Station Commander, Station Headquarters, Leimakhong requesting 
Annexure-2 	him to regularize their services and also increase their pay scale. 

22.05,2002 	Army Head Quarters had issued some specific guidelines for 
Para 4.7 	employment of Casual Labours in the Army Establishment, 
Annexure-3 
02. 06.2003 	Board of officers of Station Headquarters, Leimakhong has 'made a 
Para 4.8 	proposal for continuation of engagement of Conservancy/Casual 
Annexure-4 	Staffs. 

30.06,2003 	The proposal/recommendation of the Board of offlcers of Station 
Para 4.8 	Headquarters, Leimakhong was approved by the Brig. Station 

Commander, Station Headquarters, Leimakhong. 

1901.2005 	Applicants submitted representation before the. Authority concern 
Para 4.10 	regarding non payment of their wages and also inquired from the 
Annextire-5 	Respondents whether they should continue in their worked without 

payment. ' 	 .. 

08.03.2005 
Para 4.11 
Annexure-6 

2 1.05.2007 
\ Para4.14 
\ Annexure-7 

20.07.2007 
Para 4.15 
A.nnexure-8" 

The Office of the Respondent No.6 communicated. . a letter to the 
Respondent No.5 asking some infonnation about their Board 
proceeding for employment of 130 daily wages conservancy staffs. 

This Hon'ble Tribunal passed an order in O.A. No. 260 of 2005 by 
directing the Respondents to engage the instant Applicants on casual 
•labours jobs.in preference to new corners/juniors. - 

The Respondent No5 informed the instant Applicant Nol. 1 that 
through Employment Exchange he has to apply for the said job and 
whenever any vacancy is available his case will be considered.in the 
light of order dated 21.05.2007 passed in O.A. No.260 of 2005. 



26092007 The office of the Respondent No 5 furmshed the detail information 
Pam 4. 16 under the RTI Act about the engagement of casual conservancy 
Annexure-9 staflYcasual labours (civilian) from the period of November 2006 to 

July 2007 in the office of the Station Headquarters, Leimakhong. 

29.1 L2008 * The office of the Respondent No.5 furnièhed the detail .infonnation 
Pam 4.18 under the RTI Act about the engagement of casual conservancy 
Annexure-lO staflYcasual labours (civilian) from the period of July 2007tó October 

2008 in the office of the Station Headquarters, Leimakhong, 

Date- 22 O ?• 2 O 0 	 Filed by 

Advocate 

Pcentr& t
. 

 

2 3 JUL 2009 

Bench  
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IN THE CENTRAL ADMINISTRATWE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

ORIGINAL APPLICATION NO. /Y 	OF 2009. 

Shri Sónsai Kuki &Others 
Applicants 

-Vs- 
The Union of India & Others 

Respondents 

 -INDEX - 

SL No. Particulars Annexure Page No. 
I Origmal Application 1 to28 

2 Verification 29 

3 Copy 	of representation 	dated 	9th 	April 	2000 
submitted by the Applicants before the Brigade 1 b 'h 	I 
Conunander, 59 Mountain Brigade, Leiniakhong. 

4 Copy of representation dated 3 	July 2001 submitted 
by the Applicants before the Station Conunander, 2 3 
Station Head Quarter; Leimakhong. 

5 Copy of letter dated 22'' May 2002 issued by the HQ 
Cl Force (NE). 

6 Copy of the recommendation of the Board of Officers 
regarding continuation of Conservancy staff, which ' 

 3 was approved by the Brig. Stn Conunander, Station 
HQ, Leirnakhong.  

7 Copy of the representation dated 19.0 1.2005. 5 
. 	 41 

8 Copy 	of 	the 	letter 	No.PAY/331XV111 	dated 6 
08.03.2005. f 2.. 4D15 

9 Copy of the order dated 21.05.2007 passed in O.A. 
No. 260 of 2005 by this Hon'ble Tribunal, 7 4 

10 Copy of letter No. 20/OA/CC/Stn dated 20.07.2007. 8 

11 Copy 	of the letter O.A. 	No. 	259/2005 	dated 9 
26.09.2007. & k' 9' 

12 Copy 	of the letter No. 	WP 	260/2005 	dated 10  
29.11.2008.  

- 

15 - 
Date- 22-- 	 Filed by 

Advocate 

&cc 	ciJ,CLc 
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Lj  IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	•.. 

GUWAHATI BENCH, GUWAHATI 	Lim 

(An Application Under Section 19 of The Administrative 
Tribunals Act \1985) 

ORIGINAL APPLICATION NO. I 	OF 2009. 

BETWEEN 
1, 	Shri Sonsai Kuki 

Son of Late Jamsho Kuki 
Cvul 	Permanent resident of Leimakhong Bazar, 

Post Office-Mantripukhuri, Police Station-Sapàrmaina, 
Distnct-Senapati, State-Mampur. 

2 	LUflJ 	2. 	Shri Kliarga Bahadur. 
Son of Late Abikeshor 

BenCh _J 	Permanent resident of P. Moulding, 
Post Office-Mantripukhun, Police Station-Sapormama, 
Disu-ict-Senapaü, State-Manipur. 

Shri Raj Kumar 
Son of Shri Tej Bahadur 
Permanónt resident of Dwarika Village, 
Post Offlce-Mantripukhuri, Police Station-Sapormaina, 
District-Senapati, State-Manipur. 

Shri Athang.Kuki 
Son of Late Jamsho Kuki 
Permanent resident of P. Moulding, 
Post Office-Mantripukhuri, Police Station-Sapormaina, 
District-Senapali, State-Manipur. 

ShriSeipaoKuki 
Son of Late Thangkam Kuki 
Pennanent resident of Ch. Ebenezer Leimakhong, 
Post Office-Mantripukhuri, Police Station-Sapormaina, 
District-Senapati, State-Manipur. 

Shri Lanikholun 
Son of Shri Jamlun 
Permanent resident of Ch. Ebenezer Leimakhong, 
Post Office-Mantripukhuri, Police Station-Saponnaina, 
District-Senapati, State-Maxiipur. 

Shri Deepak Kumar 
Son of Late Om Kuniar 
Permanent resident of Dwarika Village, 
Post Office-Mantripukhuri, Police Station-Sapormaina, 
District-Senapati, State-Manipur. 

Smt. PL. Mary Kuki alias PL. Mary 
Daughter of Ngulthong 

q0 0 t vo j 
	 Permanent resident of Leirnakhong Bazar, 



\ 
2 

( 0 t)  114 J Ch 	 cl,  

Post Office-Manttipukhuri, Police Station-Sapormaina, 
District-Senapati, State-Manipur. 

Shri Sankar Sarma 
Son of Shri Yadhimath 
Permanent resident of Upper Khunkho Nepali, 
Post Office-Mantripukhuri, Police Station-Sapormaina, 
District-Senapati, State-Manipur. 

Shri Puran Lama 
Son of Shri Man Bahadur 
Permanent resident of Dwarika Village, 
Post Offlce-Mantripukhuri, Police Station-Saponnaina, 
District-Senapati, State-Ma.nipur. 

ShriRamKuniar 
Son of Shri Tulshi Prasad 
Permanent resident of Dwarika Village, 
Post Office-Mantripukhuri, Police Station-Sapormaina, 
Disirict-Senapati, State-Manipur; 

Shri Moban Kuniar 
Son of Late Om Kuniar 
Permanent resident of Dwarika Village, 
Post Offlce-Mantripukhuri, Police Station-Saporinaina, 
District-Senapati, State4vlanipur. 

Shri Deepak Prasad 
Son of Late Jhalak Prasad 
Permanent resident of Upper Khunkho Nepali, 
Post Office-Mantripukhuri, Police Station-Sapormaina, 
District-Senapati, State-Manipur. 

Shri Thangkolun•Hanghal 
Son of Shri Konjam Hanghal 
Permanent resident of Leimakhong Bazar, 
Post Office-Mantripukhuri, POlice Station-Saponnaina, 
District-Senapati, State-Manipur. 

Shri Sonniang 
Son of Shri Seithang 
Permanent resident Of P. Moulding Village, 
Post Office-Mantripukhuri, Police Station-Sapormaina, 
District-Senapati, State-Manipur. 

Sbri Ginlen Khongsa 
Son of Shri Pakon 
Permanent resident of P. Moulding Village, 
Post Office-Mantripukhuri, Police Station-Sapormaina, 
District-Senapati, State-Mampur. 

Shri Lamlun 
Son of Shri Lamminthang 
Permanent resident of P. Moulding Village, 
Post Office-Mantripukhuri, Police Station-Sapormaina, 

- . 

Centra' 
	'• 	r1eU' 

2 : 	20)9 



3 . 	 .. 

- S 

lip 

District-Senapati, State-Manipur. 

Shri Dilip .KumarGhimire 
Son of Shri Ganesh Kurnar Ghimirë. 
Permanent resident of Leimakhong Bazar, 
Post Office-Mantripukhuri, Police Státion-Sapormaina, 
District-Senàpati, State-Manipur. 

ShriHencha 
Son of Shri Lenkhothang 
Permanent resident of LeimakhOng Bazar,. 
Post Office-Mantripukhuri, Police Station-Sapormaina, 
Disirict-Senapati, State-Manipur. 

) Centra' Admin tnth 

23 ' 	2009 

ft 
Guwahati Bench 

Shri Lammang Chongloi 
Son of Shri Haoson Chongloi 
Permanent resident of P. Moulding Village, 
Post Office-Mantripukhuri, Policâ Station-Sapormaina, 
District-Senapati, State-Manipur. 

Shri Thankai Kuki 
Son of Late Nehsei 
Permanent resident of P. Moulding Village, 
Post Office-Maiflripukhuri, Police Station-Sapormaina, 
District-Senapati, State-Manipur. 

Shri Govinda Prasad 
Son of Late Jhalak Prasad 
Permanent resident of Upper Khunkho Nepali, 
Post Office-Mantripukhuri, Police Station-Sapormaina, 
District-Senapati, StateManipur. 

Shri Mahender Kurnar 
Son of Shn Janarayan Kuinar 
Permanent resident of Dwarika Village, 
Post Office-Mantripulthun, Police Station-Sapormaina, 
District-Senapati, State-Manipur. 

Shri Uday Kumar 
Son of Shri Markus 
Permanent resident of Chingmang Leimakhong, 
Post Office-Mantripukhuri, Police Station-Saponnaina, 
District-Señapati, State-Manipur. 

Shri Lungin Kuki alias Lungin Kipgen 
Son of Shri Otkhohao 
Permanent resident of Leimakhong Bazar, 
Post Office-Mantripukhuri, Police .Station-Sapormaina, 
District-Senapati, State-Manipur. 

Shri Nidhi Nath 
Son of Shri Yadhunath Sharma 
Permanent resident of P. Moulding Village, 
Post Office-Mantripukhuri, Police Station-Sapormaina, 

. 	 District-Senapati, State-Manipur. 
OU( 



M,s Chin Ruthi 
1)ak4of Shri Liankhohao 

Permanent resident of L. Khanan Village, 
Post Ofiice-Singhat, Police Station-Singhat, 
District-Churachandpur, State-Mampur. 

Shri Prem Kumar 
Son of Late Dilerani 
Permanent resident of P. Moulding Village, 
Post Office-Mantripukhuri, Police Station-Sapormaina, 
District-Senapati, State-Manipur. 

Shri Gopal Sharma 
Son of Late Abikeshor 
Pennanent resident of P. Moulding Village, 
Post Office-Mantripukhuri, Police Station-Sapormaina, 
District-Senapati, State-Manipur. 

Shri Manga Veiphei• 
Son of Shri Leipu Veiphei 
Permanent resident of P. Moulding Village, 
Post Office-Mantripukhuri, Police Station-Sapormaina, 
District-Senapati, State-Manipur. 

itz 	3diWiJT 
Centra Acm &tri Tñbuna 

2 : 	2019 

tit 
ôuwahati Bench 

SmtTaraDevi 
Wife of Late Kanial 
Permanent resident of P. Moulding Village, 
Post Offlce-Mantripukhuri, Police Station-Sapormaina, 
District-Senapati, Stàte-Manipur. 

Shri Ti! Kuniar Koirala 
Son of Shri Sasidhar Koirala 
Permanent resident of P. Moulding Village, 
Post Offlce-Mantripukhuri,Police Station-Sapormaina, 
District-Senapati, State-Manipur. 

Shri Ngu!al Chongloi 
Son of Shri Lamkain 
Permanent resident of L. Pheikot Village, 
Post Office-Mantripukhuri, Police Station-Sapormaina, 
District-Senapati, State-Mampur. 

Shri W. Mangijao Singh 
Son of Shri W. Mangolgao 
Permanent resident of Cbingmang Leimakhong, 
Post Office-Mantripukhuri, POlice Station-Sekñiai, 
District-Imphal West, State-Manipur. 

Shri Tanka Prasad 
Son of late Dharmanda 
Permanent resident of K. Manedara Village, 
Post Office-Kalapahar, Police Station-Kangpokpi, 
Disirict-Senapati, State-Manipur. 



r7* r$r 
Centra Mfl ThbUfl 

r :t ;iT4 ftë3 
'uwahati Bench. 
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Shri Govind Aijel 	. 
Son of ShriTaranidhi Arjel 
Permanent resident, of P.' Moulding Village, 
Post Office-Mantripukhuri, Police, Station-Sapormaina, 
Disirict-Senapati, State-Manipur. 

ShriLoknath 
Son of.  Late Umakanta 	. 	. 
Permanent resident of P. Moulding, Village, 
Post Offlce-Mantripukhuri, Police Station-Sapormaina, 
District-Senapati, State-Manipur. 

Shri Chonglói Kamboi 
Son of Shni Lunithopao 
Permanent resident of Ch. Evenezer Leimakhong, 
Post Office-Mantripukhuni, Police. Station-Sapormaina, 
District-Senapati, State-Manipur. 

Shniianglam 
Son of Sbni L. Paokholun 
Permanent resident .of L. Pheikot, 
Post Office-Mantripukhuni, Police Station-Saponnaina, 
District-Senapati, State-Manipur. 

Sbri P. Santi Kumar 
Son of Shni P. Munal Singh 
Pennanent resident of Chingmang Leimakhong, 
Post Office-Mantnipukhuni, Police Station-Sekmai, 
District-ImphEl West, State-Manipur. 

. Shri Maggin Vaiphei 
Son of Paotinhao 	. . 
Permanent resident of Leimakhong Bazar,' 
Post Office-Mantnipukhuri, Police 'Station-Sapormaina, 
District-Senapati, State-Manipur. 

42, Shri Jiten Chokroborty 
Son of Late None Chokroborty 
Permanent resident of Leimakhong Bazar,. 
Post Office-Mantnipukhuri, Police Station-Sapormama, 
District-Senapati, State-Manipur. 

43. Smt. Rita Lama 	. 	. 
Wife of Late Rangine Lania 
Permanent resident of Leimakhong Bazár, 
Post Office-Mantripukhuri, Police. Station-Saponnaina, 
District-Senapati, State-Manipur. 

44. ,  Shni Narayan Sharma 	. 
Son of Late Madav Sharma 
Pennanent resident of Leimaid ong Bazar, 
Post Office-Mantnipukhuri, Police Station-Sapormaina, 
Disirict-Senapati, State-'Manipur. 
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Shri Dilliram 
Son of Dadiram 
Permanent resident of P. Moulding Village, 
Post Office-Mantripukhuri, Police Station-Sapormaina, 
District-Senapati, State-Manipur. 

Shri Tankanath Baral 
Son of Jaganath Baral 
Permanent resident of Upper Khunkho Nepali, 
Post Office-Mantripukhuri, Police Station-Sapormaina, 
District-Senapati, State-Manipur. 

Shri Lungthang Chongloi 
Son of Late Paojahao 
Permanent resident of Ch. Ebenezer Leimakhong, 
Post Oflice-Mantripukhuri, Police Station-Sapormaina, 

2 	JUL 2009 	 District-Senapati, State-Manipur. 

w ulwa h t
48. Shri G. Mohan Kumar 

	

(mnch 	 Son of Shri Garjaman 
Permanent resident Of Kolpejang Village, 
Post Office-Kalapahar, Police Station-Kangpokpi, 
District-Senapati, State-Manipur. 

ShriRajenSharma 
Son of Late Maniram 
Permanent resident of?. Moulding Village, 
Post Office-Mantripukhuri, Police Station-Sapormaina, 
District-Sànapati, State-Manipur. 

Shri Th. Mighty 
Son of Shri Th. Phenliang 
Permanent resident of Makhan Naga, 
Post Offlce-Mantripukhuri, Police Station-Sekmai, 
District-Senapati, State-Manipur. 

Shri Thangniinlal 
Son of Shri Lammang 
Permanent resident of Lhungj ai Village, 
Post Office-Mantripukhuri, Tolice Station-Sekmai, 
District-Senapati, State-Manipur. 

Shri Prem Narayan 
Son of Late Kedarnath 
Permanent resident of Khunkho Nepali, 
Post Office-Mantripukhuri, Police Station-Saponnaina, 
District-Senapati, State-Manipur. 

53, Sbri P. Kesho Singh 
Son of Shri Kaomacha 
Permanent resident of Chingmang Leimakhong, 
Post Office-Mantripukhuri, Police Station-Sekmai, 
District-Imphal West, State-Manipur. 
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Shri S Jayañta 
Son of Shri S. Koba 
Permanent resident of Chingmang Lóimakhong, 
Post Office-Mantripukluiri, Police Station-Sekmai, 
District-Imphal West, State-Manipur. 

Shri Hemninlen 
Son of Shri Jamkholet 
Permanent resident of Ch, Ebenezer Leimakhong, 
Post Offlce-Mantripukhuri, Police Station-Sapormaina, 
District-Senapati, State-Manipur. 

ShriLbungo 
Son of Shri Tombi Singh 
Permanent resident of Chingmang Leimakhong, 
Post Office-Mantripi.ikhuri, Police Station-Skniai, 
District-Iniphal West, StateManipur. 

Shri Budhi Singh 
Son of Shri Raja Mani 
Permanent resident of Chingmang Leimakhong, 
Post Office-Mantripukhuri, Police Station-Sekmai, 
District-Imphal West, State-Manipur. 

Shri Henkholen Neisheal 
Son of Shri Thangkhoka.m 
Permanent resident of P. Moulding Village,. 
Post Office-Mantripukhuri, Police 'Station-Sapormaina, 
District-Senapati, Stte-Manipur. 

Shri Ngullam Khongsai 
Son of Shri Päokhosat 
Permanent resident of P; Moulding Viliage, 
Post Office-Mantripukhuri, Police Station-Sapormaina, 
District-Senapati, State-Mampur.' 

Shri Gopi Kumar 
Son of Shri Kajiman Bahadur 
Permanent resident of Leimakhong Village, 
Post Office-Mantri,ukhuri, Police Station-Sapormaina, 
District-Senapati, State-Manipur. 

ShriSujanda 
Son of Shri Sher Singh 
Permanent resident of Khunkho )epali,• 
Post Office-Mantripukhuri, Police Station-Sekmai, 
District-Imphal West, State-Manipur. 

7 
	 I 

62. Shri Aijun Bbattarai 
Son of Shri Kanial Bhattarai, 
Permanent resident of P. Moulding Yillage, 
Post Office-Mantrij$t)khuri, Police Station-Sapormaina, 

q6 Ut KA'O 

	 Distrüt-Senapati State-Manipur. 



Shri Gigin Khongsai 
Son of Shri Janinoh 
Permanent resident of P. Moulding Village, 
Post Office-Mantripukhuri, Police Station-Sápormaina, 
District-Senapati, State-Manipur. 

Shri Thangkeng Chongloi 
Son of Shri Sailam Chongloi 
Permanent resident of KhUnkho Kuki: Village, 
Post Offlce-Mantripukhuri, Police Station-Saponnaina, 
District-Senapati, State-Manipur. 

ShriRajuLama 
Son of Late Subajit Lama 
Permanent resident of Lcimakhong Bazar, 
Post Office-Mantripukhuri, Poliàe Station-Sapormaina, 
District-Senapáti, State-Manipur. 

Shri Lenna 
Son of Shri Helun 
Permanent resident of P. Moulding. Village, 
Post Office-Mantripukhuri, Police Station-Saportiiaina, 
District-Senapati, State-Manipur. 

Ceflta1 
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Shri Kenang Naga 
Son of Late Kouthoupengbou 
Permanent resident of Khtmkho Naga Village, 
Post Offlce-Mantripukhuri, Police Station-Sapormaina, 
District-Senapati, State-Manipur. 

Shri K. Janglun 
Son of Lalminthang 
Permanent resident of P. Moulding Village, 
Post Office-Mantripukhuri, Police Station-Sapormaina, 
Disirict-Senapati, State-Manipur. 

Shri P.umkhomang 
Son of Shni Khupson 
Permanent resident of P. Moulding Village, 
Post Office-Mantnipukhuni, Police Station-Sapormaina, 
District-Senapati., I State-Manipur. 

Shri Thangboi 
Son of Shri Lainkhao 
Permanent resident of L. Kannan Village, 
Post Office-Singhat, Police StatiOn-Singhat, 
Disirict-Churachandpur, State-Mampur. 

Shni Kenidin Abonniai 
Son of Late Chahothalang 
Permanent resident of Khunkho Naga Village, 
Post Offlce-Mantripukhuni, Police Station-Sapormaina, 
Disirict-Senapati, State-Manipur. 
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Shri Kh. Tomba Singh 
Son of late Chandra Singh 
Permanent resident of Khurkhul Sebok Leikai, 
Post Ofiice-Mantripukhuri, POlice Státion-Sekmai, 
District-Imphal West, State-Mani,ur. 

Shri Jairam Sharma 
Son of Shri Abhikesbor 
Permanent resident Of Dwarika Village, 
Post Office-Mantripukhuri, Police Station-Sapormaina, 
Distnct-Senapati State-Mampur .  

Shri L. Tómba Singh 
Son of Shri L. Leira Singh 
Permanent resident of Chingmang Leimakhong, 
Post Office-Mántripukhuri, Police Station-Sekrnai, 
Disfrict-Imphai West, State-Manipur, 

Shri Songa Gangte 
Son of late T. (angte 
Permanent resident of Khunkho Kuki Village, 
Post Offlce-Mántripukhuri, Police Station-Saponnaina, 
District-Senapati, State-Mampur 

I 

Vk 

Centr 	
bUfl1 
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76, Sbri Gimnang Khongsai 
Son of Shri Tongtinkhai 
Permanent resident of Leimakhong Bazar, 
Post Office-Mantripukhuri, Police Station-Saponnaina, 
District-Senapati, State-Manipur. 

Shri KanLal Gurung 
Son of K1iadga Bahaçlur 
Permanent resident of Khunkho Nepali Village, 
Post Office-Mantripukhuri, Police Station-Sapormaina, 
Distñct-Senapati, State-Manipur. 

Shri Kamboi Haokip 
Son of Shri Letpao Haokip 	. . 

Permanent resident of P. Moulding Village, 
Post Office-Mantripukhuri, Police Station-Sapormaina, 
District-Senapati, State-Manipur. 

Miss Mikoi Dcvi 
Daughter of Late Ngangbah 
Permanent resident of Leimakhong Bazar, 
Post Office-Mantripukhuri, Police Station-Sapormaina, 
District-Senapati, State-Manipur. 

qO 
Ut KA C:~ 

tvVs. Chingboi 
bahJøofShri Liánithohao 

Permanent resident of L. Kannan Village, 
Post Office-Singhat, Police StationSinghat, 
District-Churachandpur, State-Manipur. 
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Shri Paocha Neisial 
Son of Slu-i Thongkhokai. 
Permanent resident of Leirnakhong Bazar, 
Post Office-Mantripukhuri, Police Station-Sapormaina, 
District-Senapati, StateManipur. 

Shri Paoneihao 
Son of Shri Chungkam 
Permanent resident of P. Moulding Village, 
Post Of1ice-Mantriukhuri, Police Station-Sapormaina, 
District-Senapati, State-Manipur. 

Shri Ab Joshep 
Son of Shri Namthiubül 
Permanent resident of Khunkho Naga Village, 
Post Offlce-Mantripukhuri, Police Station-Sekmai, 

Centr3 M? 	
District-Senapati, State-Manipur. 

Shri Chonlam Singsit 
2 	Lt 	 Son of Late Kimpao 

Permanent resident of P. Moulding Village, 
Post Office-Mantripukhuri, Police Station-Sapormaina, 17 uwahatj Bench -__j 	District-Senapati, State-Manipur. 

Shri Krishna Bahadur 
Son of Shri Sing Bahadur 
Permanent resident I  of Khunkho Nepali, 
Post Office-Mantripukhuri, Police Stalion-Saponnaitia, 

II4 . J.&%#j#4I.L IJII.' 

*.J S. 	Lfltt 3. V 	 LItStt6 

Son of Seilal Simte 
Permanent resident of P: Moulding 'vjiiage, 
Post Office-Mantripukhuri, Police. Station-Sapormaina, 
District-Senapati, State-Manipur. 

Shri Ab. Weraibou 	.. 	 . 

Son of Shri Ab. Apon 
Permanent resident of Khunkho Naga Village, 
Post Office-Mantripukhuri, Police Station-Sapormaina, 
Disirict-Senapati, Sta.te-Mampur. 

Shri Santa Tamang 
Son of Late Suk Bahadur 
Permanent resident of Leimakhong Bazar, 
Post Office-Mantripukhuri, Police Station-Sapormaina, 
District-Senapati, State-Manipur. . 

Shri Palum Simte 
Son of Shri Lalkhohen 
Permanent resident of P. Moulding Village, 
Post Offlce-Mantripukhuri, Police Station-Sapormaina, 
District-Senapati State-Mànipur. 
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90. Shri Henkhosem Khongsai 
Son of Shri Khupkholal 
Permanent resident Of Leirnakhong .Bazar, 
Post Office-Mantripukhuri, Police Station-Sapormaina, 
Disk, 	 c~ + Jw,. 1e- YLu.LupI.4i. 

01 	V1-k 	,. 
-.' J • 	JLIJ  M . O1Uefl 	 - 

Son of Shri M. Kumar Singh 
Permanent resident of Chingmang Leimakhong, 
Post Offlce-Mantripukhtiri, Police Station-Sekmai; 
District-Imphal West, State-Manipur. 

ShriPajang 
Son of Late Jamseh 
Permanent resident of P. Mouiding.Village, 
Post Office-Mantripukhuri, Police Station-Sapormaina, 

	

r.1-1..- 	.!4 	.. 
LLI W1 I.)%.ILUL, L1I4WS- VLan1.1. 

	

i...- A1 	+lii'li,'l'.-i 
LUILL L 1.L1 LTLUiLI.4.LLJU%J 

Son of Shri Cliahat Kablang 
..c vi 

I %L1tLWt.1LI 	J4JLI JI L.LLULLL -LLJ 

Post Office-Mantripukhuri, Police Station-Sapormaina, 

	

t.fu-i,-+ 	-ia. nt 	+nf 1A 	..i. L7I44$.-AVlaflI14r. 

. 4.. 

) 

Centra' 	

I 93. 

C,,jahati Bench 

Shri" L5. JUY J1LL511 

Son of ShriNg. Dhananjai 
Permanent resident ,fTT1,,wlp1n.1

X.L &W J.V'J k IJi%s.4L, 

Post Office-Mantripukhuri, Police Station-Sekmai, 
fl#s*..Tmph1 West, State.-Manipur. LLIILL 1. 

Shri Kh. K" 	" LIIILU.L I..P11151i 

Son of Late Gopal 
Permanent resident of Leimakh%.,LLe 	'b1 
Post Office-Mantripukhuri, Police Station-Saponnaina, 
District-Sena.pati, State-Manipur. 

96 	Shri Ph. Herojit Singh 
Son of Shri Leibakchao 
Do.r,i 	rf 	,l,a+ 	l7lii,.l,l.i 
I I I WLL..1L I I%4...LLI J4 L%1LMJ.L1&W 

Post Office-Mantripukhuri, Police Station-Sekmai, 
District-Imphal West, StateManipur. 

97. ShriSeipuHaokip 
Son of,  Shri Thai gkholun ... 	 . 

I &a.iu11en1 rIMn II I.iLuUiILLong .-aZI, 

Post Office-Mantripukhuri, Police Station-Saponnaina, 
District-Senapati, State-Manipur. 

povrnC6 

98, Shri Ng. Loken 
Son of Shri Ng. Pala . 	 - .. 

D 	'. + 	A- 	Pk.. 	T .. 	1Aa 
i ennUllenl I 1% 111 '.JL _JLtWgmU.n ILmUIh.LLOflg, 

Post Offlce-Mantripukhuii, Police Station-Sekmai, 
District4inphal West, State-Manipur. 
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99. Shri Ram Stmder 
Son of Shri Shyam Sunder 
•Permanen ritofKkho-Kuki:Village, 
Post Oftice-Mantripukhuri, Police Station-Sapormaina, 
DistñctSenapati, SteteMaiupttr. 

Sb iCkHaelenna.ngNaga 
Son of Late Dailiang 
Permanent resident-f Klnrnkhe Naga Village, 
Post Ofiice-Mantripukhuri, Police Station-Saporniaina, 
Di ictSenaputi; SateMahipur. 

Shri. Kawilibou 
Son of Shri Wirnngbo 

VT1Ii 
I t LLW&L'.0 	lMLL JL I%LtL4.LU%LL.I L%.I.1L V 

Post Office-Mantripukhuii, Police Station-Sapormaina, 
DistrictSeiiaati, ate=Muthptir. 

102. Shri Ab.Kinsongwei 
Son of Shri Wjrangdou 

 

ID 	 1k V.•t4  
A.  &ti&44LLa.LI%  If L'.ILLI %1L L'.LLU.LLI%IIU L%44fl-L V 1ia44.5 

Post Office-Mantripukhuri, Police Station-Sapormaina, 
flc. 

103. ShriCkDilakthinang 
Son of Sbri ch. Majithue 
Permanent rsident•'afMakhan Nuga,. 
Post Office-Mantripukhuri, Police Station-Sekrnai, 
District-Senâpati, StateMar1ipur. 

.104 . 
 vi r 	v; 

k.1L&1L JJ%I.t A4XL 

Son of Lhunkhochon 
Permanent ràsident of Molhoi Village, 
Post Office-Mantripukhuri, Police Station-Sapormaina; 

Q 
L1 	

f
U 

I . 	D1 flr C.rg.r 
• 	IJLtL I. J ii. 1JiJJ7 PJLIL 

Son of Late Gaurari Singh 
I. L ILWLL%ØLL& I %L%4ILI tJL L%.IL4L fl.LIW, 

Post Office-Mantnpukhuri, Police Station-Sekmai, 
iv 4-T.i 1,.tWIm  
LPtSIA LIdLLLIIIJ.UI TV %I J%44LiVLUUlUI. 

I fls, 	1.- .Qh 	lat.1a 
JL*L I JIL JILI*IL 

Son of Late Sonkhothang 
Perrnanentrsident of Chingmang Leimàkhong, 
Post Office-Mantripuichuri, Police Station-Sekmai, 

•W7t 
LP4LIVJ.ULJAjJ 

q6 
L) I ~Acl 9  

lO7 Sbn Sangmoi Veiphie 
Son of Shri Shania Veiphei 
Drnrn.+ "ident of Leimakho' A I ILL4lLIsIII A 11b £J4LUA, 

Post Office-Mantripukhuri, Police Station-Saponnaina, 
Disct-Ser' II4 (4LL Lft4 YWALIjJ4A. 



,X;y . 

1(Q 	3r V. 
L IJ. 	JLII I LU..LIUL .L L(4I4%4 

Son of Shri Nandalal Prasad 
Permanent resi4ent of Upper Khunkho Village, 
Post Oflice-Mantripukhuri, POlice Station-Sapormaina, 

71 71f1 	 TI!, 
L.LI 	 JI44I%JVI44PLLp%*I. 

Shri Thangpi Khongsai 
Son of Late Hensei Khongsai 
Permanent resident of Holbung Village, 
Post Office-Motbung, Police Station-Sekmai, 
District-Senapati, State-Manipur. 

Shri Mamgboi Veihpei 
Cenira i 

on of  
Permanent resIdent of Lemnkhong, 

k Post Oftice-Mantripukhuii, Police Station-SapOrmahia, 
L 

U% 	
PtK,i 

ILLL1LIyL,
tn+ 	

iVLWILJJ 131. 

Applicants 
ahU Bench .A,.ND.. 

1 	T'k. 	I r.,; . 	 A71 	 71..+71A 	 .- +1 
I • 	I. LL. 1.1 W.IJII IJI i&1UM4, 	IJJ1%1II4 I.J ILI 	,-IJ.A.L 	14U J LIJ 11117 

Government of India, Ministry of Defence,,L South 
Block-101,NewDethi,Pin-110011. 

	

I 	Tk 	A111 	fl+ 	 Vfl '7 1 A,1, 	(' - \ 

	

• 	I 1117 4 I%4MI. L.# 11.. 	SJ17IL JL L144.LJ. 1. 	 IJI.P 	1 	\.L 1%IIU %.L Y 

General Staff Branch, Army. Headquarters DHQ P0, 
'Kt..7 flJ1. 	D 	11 flAil 

.J-17VV 1.7171W, LJ.1UIJJ'JIL. 

m 	.ric- ,c 	~ .cc i'r 	p 	r' 	Ar,,a 
.1 • 	I 1117 	 L 	/I 	2 

III&LJ 	1.fl4ILI 	I 	1* 	2 IL 1I1 

Headquarters, DHQ P0, New-Delhi, Pin-ilO011. 

4. 	The General Officer Commanding, Headquarters-57, 
Mtn Div.,C/o 99 APO. 

1•'k 	i- 	4'. ,.a ('.,ia,i.'.a  .,,,,i.. 	Cff. ,,.. II71,il ,,,,n,+rg, -, • 	111%. IJ1a.1.L.'LL 	LW1ti114171, L1441L1.'1t I W43%4%j141 1171 

Leimakhong, Pin-900269, C/o 99 AP0 
Respondents 

The humble Petition of the above named Applicants. 

DETAILS OF THE APPLICATION 

1. DETAILS OF THE ORDER AGAINST WHICH THE APPLICATION IS MADE 

This Original Application is made against the engagement of new set of ad hoc 
Casual Labours by the Respondent No 5 as per the information available vide letter 
No.WP 260/2005 dated 29.11.2008 under R.T.I. Act. The said action of the Respondent 

• i.'. -,-.'.i 	 ,. 	r,1,.. 171t#1 Ii ( 	')f Al 7171A .. (\ A 'KT, IiA(IflA k'. 
4 0, . IS ILL Il,J1W V LIJM4$,LIJIL 1JL Ow.i '.3141W 21.05    ,2.tFJl )1417'.L 1.11 %.P • 2 1, £ '.1. 1'J'J! J J.J (JJ this 

Hon'ble Tribunal and also against the Respondent No.5 legal opinion On legal notice and 
court order dated 21 05 2007 in case 0 A. No 260/2005 communicated to the mstant 
A171.'.4 XL. I 	1.1,H71r XI 	nFrAIrc'Ic4. ,i - i In ñi 

4 I}?LL17UILi £1 Id. I V L%4' 11711171 £'l%j.,ljtI %...?4 I! '.."..'I L?ILt 	1714 '-F.Jl .h.'JJS. 
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JURISDICTION OF THE TRIBUNAL 

The Applicants declare that the subject matter of the instant application is within 
the jurisdiction of this Hon'ble Tribunal. 

LIMITATION 

he instant application is The Applicants further 	F1is+ 	.ii1.ist i'.af+r 	+ 

within the limitation period prescribed under Section 21 of the Admi istrative Tribunals 
Act 1985. 

FACTS OF THE CASE 

The facts 4'+1
(4 "' "- 	tr ', Lit IJLL'L"are  

A ii 11,+ 	A1.rna+o 	citizens of India and as such, the:' .'ir 	f'tlwl to all the (&L 'LlILi%L 
U 	1. 11U4 J .JU.-L tyy11.44IL 

rights, protections and privileges guaranteed under the Constitution of India and the laws 
framed thereunder from time to time. 

4.2] 	T1.+ 	i.,- 	 +c. 1q,. 	+,t rt,+ 	+1j,d- +ljr j Ow z qiyitCufl vg 	 WU 	 .. .%..nse1 van, 

Staff/Casual labour under the Respondent No.5 i.e. Station Conunander Leimakhong, 
Pin-900269, C/O 99 APO at different dates since 1986 to March 2005. All of them had 
worked for more than 240 days in a year since their respective date of engagement. Some 
of them had worked for more than 19 (Nineteen) years continuously under the Respondent 
No.5. The details date of joining of the each Applicants are given below for kind perusal 
of this Hon'bW Tl.hil. 

The Applicant No.! has joined as Supervisor/Conservancy staff on 01.03.1986, the 
Applicant No.2 has joined as Sweeper/Conservancy staff on 01.01.1987, the Applicant 
No.3 has joined as Conservancy Staff on 18.04.1987, Applicant No.4 has joined as 
Sweeper/Conservancy Staff on 12.04.1989, Applicant No.5 has joined, as 
Sweeper/Conservancy Staff on 03.08.1990, Applicant No.6 has joined as 
Sweeper/Conservancy Staff on 01.06,1993, Applicant No.7 has joined As 'Garden 
Mali/Conservancy Staff on .19.02.1994 aid Applicant No.8 has joined as Family 
Attendant/Conservancy Staff 'on 18.09.1995. The aforesaid Applicants have worked 

continuously for 10 (Ten) years to 19 (Nineteen) years under the Respondent No.5. 

Tk, 	 t 'KT,.. 0 I 	 .. ri .LIC,, 	 Al Al l00i- 
£ 	 1.1.' iza 	j JJlIwU uS 	LeLXl %...'IJI1..L V 	JI(4LL %.ILL J U • '.J .' 	.' 

Applicant No.10 has joined as Garden Mali/Conservancy Staff on 01,02,1996, Applicant 

C 7n v i vAq 
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No.11 has joined as Garden Mali/Conservancy Staff on 01. 09l 996, Applicant No. 12 has 
joined as Office Staff/Conservancy Staff on 16.09.1996, Applicant No.13 has joined as 
Garden Mali/Conservancy Staff on 10.10.1996, Applicant No.14 has joined as 
P.PYV '.d%}?LI ...onservancy Al  

L Jh., i A) 1001, %JLL 	LF 	• 	. 	J JI Applicant No. 15 ,& 16 has joined as 

Sweeper/Conservancy Staff & 	Garden Mali/Conservancy Staff on 01.07.1997 

respectively, Applicant No.17 has joined as Sweeper/Conservancy Staff on 01,06.1998, 
Applicant No.18 has joined, as Garden Mali/Conservancy Staff on, 07,07J998, Applicant 
No.19 has joined as Sweeper/Conservancy Staff on 07.08.1998, Applicàt No.20 & 21 
has joined as Sweeper/Conservancy Staff & Garden Mali/Conservancy Staff. on 
Al it) 100Q 	 A 	i-..n - 'KT 	) 	 1 	('1 i,/P 	rn'.a,s* 
J L • I M. I J.# LI rdIL V .LJ, £ ppLwun I'4 LJ.4.I.. Li44. JJLILC%A 	_1er1, 	taff 
01.11,1998, Applicant No.23 has joined as Garden Mali/Conservancy Staff ,  on 16.11.1998, 

pplicant No.24 & 25 has joined as Dispatcher/Conservancy Staff & Cement 
Misiri/Conservancy Staff on 01.01.1999 respectively, Applicant No.26 & 27 has joined as 
Sweeper/Conservancy Staffs on 19.02.1999 respectively, Applicant No.28 has joined as 
Garden Mali/Conservancy Staff on '01.04.1999, Applicant No.29 has joined as 
Sweeper/Conservancy Staff on 01.08.1999, Applicant No.30 & 31 has joined as 
Sweeper/Conservancy Staff& Dental Staff/Conservancy Staff on 01.01.2000 respectively, 
Applicant NO.32 has joined as Garden Mali/Conservancy Staff on 02.0 1.2000, Applicant 
No.33 & 34 has joined as Conservancy Staffs on 01,02.2000 respectively,' Applicant 
No.35 has joined as Garden Mali/Conservancy Staff on 03.02.2000, Applicant No.36 has 
joined as Garden Mali/Conservancy Staff on 04.02.2000, Applicant No.37 has joined as 

rrnai.r +.44' ,., A 1)4 ')AAA A,wi1 n * 'KT 	Q 	 ('4 	crwr. 
q.a WLdj LJL4ILL J1L tPJ • 	h.IJLItP. IypLIcilnL '4 U..' LI i14I jOli& 	 on 

07.04.2000, Applicant NO.39 & 40 has joined as Sweeper/Conservancy Staffs on 
05.05.2000 respectively, Applicant No. 41 & 42 has joined as Sweeper/Conservancy 
Staffs on 11.06.2000, Applicant No.43 has joined as Sweeper/Conservancy Staff on 
01.07.2000, Applicant No.44 has joined as Conservancy Staff on 01.08.2000, 'Applicant 
No.45 has joined as Conservancy Staff on 01.09.2000, Applicant No.46 has joined as 
Conservancy Staff on 02.10.2000, Applicant No.47 has joined as Conservancy Staff on 
03.11.2000, Applicant No.48 has joined as Conservancy Staff on 23.12.2000, Applicant 
No.49 has joined as Conservancy Staff on 24.12.2000, Applicant No.50 has joined as 
Conservancy Staff on 25.12.2000, Applicant No.51 has joined as ConserVancy Staff on 
25.01.2001, Applicant No.52 has joined as Conservancy Staff on 01.02.2001, Applicant 
No.53 has joined as Conservancy Staff on 02.02.2001, Applicant No.54 has joined as 
Cement Mistri/Conservancy Staff on 03.02.200 1, Applicant No.55 has joined as 
Conservancy Staff on 05.02.2001, Applicant No.56 & 57 has joined as 
Sweeper/Conservancy Staffs on 01.03.2001 respectively, Applicant No.58 has j'oined as 
Conservancy Staff on 04,03.2001, Applicant No59 has joined as Conservancy Staff on 
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05.03.2001, Applicant No.60 has joined as Conservancy Staff on 10.03.200 1, Applicant 
No.61 has joined as Conservancy Staff on 01.05.2001, Applicant No.62 has joined as 
Conservancy Staff on 18206.2001, Applicant No.63 has joined as Conservancy Staff on 
0 1.07.2001, Applicant No.64 has joined as Conservancy Staff on 06,0&2001, Applicant 
No.65 has joined as. Conservancy Staff on 01.10.2001, Applicant No.66, 67, 68, 69, 70 & 
71 has joined as Conservancy Staffs on 01.12.2001 respectively, Applicant No.72 has 
joined as Storekeeper/Conservancy Staff on 01.01.2002, Applicant Na73 has joined as 

Conservancy Staff on 0 1.02.2002, Applicant No.74 has joined as Cement 

Mistri/Conservancy Staff on 05.02.2002, Applicant No.75 has joined as Conservancy Staff 
on 10.03,2002, Applicant No.76 & 77 has joined as Conservancy Staffs on 01.07.2002 
respectively, Applicant No.78, 79 & 80 has joined as Conservancy Staffs on 01.08.2002 
respectively, Applicant No.8 1 has joined as Conservancy Staff on 06.11.2002, Applicant 
No.82 has joined as Conservancy Staff on 01,01.2003, Applicant No.83 has joined as 

Conservancy Staff on 06.01.2003, Applicant No.84, 85, 86, 87, 88, 89, 90, 91, 92 & 93 

has joined as Conservancy Staffs/Garden Mali/Sweeper on 01.02.2003 respectively, 
Applicant No.94 & 95 has joined as Sweeper/Conservancy Staff & 
Chowkidar/Conservancy Staff on 05.02.2003 respectively, Applicant No.96 & 97 has 
joined as Conservancy Staffs on 0 1.03.2003 respectively, Applicant No.98 has joined as 
Conservancy Staff on 05.03.2003, Appiiant No.99 has joined as Conservancy Staff on 
01.05.2003, Applicant No.100 has joined as Conservancy Staff on 02.05.2003, Applicant 
No.101 & 102 has joined as Conservancy Staffs on 13.08.2003 respectively, Applicant 
No.103 has joined as Conservancy Staff on 14,08, 2003, Applicant. No.104 & 105 has 
joined as Sweeper/Conservancy Staffs on 15.08.2003 respectively, Applicant No.106 has 
joined as Conservancy Staff on 16.08.2003, Applicant No.107. has joined as 
Sweeper/Conservancy Staff on 10.0 1.2004, Applicant No.108 has joined as 
Sweeper/Conservancy Staff.on 01.03.2004,. Applicant No.109 has joined as Conservancy 
Staff on 01.05.2004 and Applicant No. 110 has joined as Conservancy Staff on 02.06.2004 
in the office of the Station Commander, Station Headquarters, Leimakhong, PIN-900269, 
CIO 99 APO. The aforementioned Applicants have worked continuously for 2 (Two) years 
to 9 (Nine) years under the Respondent No.5. 

4.3] That your Applicants beg to state that. as the grievances and relief prayed in this 
instant Original Application are common, therefore, they pray for grant of permission 
under Rule 4 (5) (a) of the Central Administrative Tribunal (Procedure) Rules, 1987 to 

fh.. ,. 1 	f 	41 I..i, a}pLLca.LLon j  J&1hz3r. 
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Station was under 61 Inf Brigade. The Conservancy staffs were engaged for various 
purposes, such as for keeping sanitary in the station cell, sweeping, disposing the garbage, 
plantation of trees and floweEs for beautification work etc. In due'course of time the 61 Inf 
Brigade was converted to Head Quarter of 57 Mountain Division. Thereafter, the Head 
Quarter of 57 Mountan Division engaged more than 150 workers as Conservancy 

stafl7Casual labour for various duties. The General duty hours of those Conservancy 
IC'.n1 l.4iiiir. 	4r,i,q I ATtf +#. fill 	DI 

WW ...Uøt441 WUJlL- UL LIULII 	LLVL I-U (13-C .J 

4.5.J That your Applicants beg to state that the S tation Headquarters, Leimakhong Military 

Station is located on the slopes of Hills and a valley. It is divided into two distant pockets 
i.e.. Upper and Lower Leimakhong. The entire construction of the married and other than 
married (OTM) cconiniodation are spread over the complete area in different pockets. In 
between these pockets, there is dense vegetation consisting of various types Of trees, 
bushes and shrubs. Iii Upper Leimakhong, most of the constructions have come up on the 
slopes of the bills surrounded by dense vegetation. The new construction is confined 
mainly to base oithe valley (Lower Leimakhong). The Leiniakhong Military Station.has 
the following:- 

(.\ 	T+nl lnri,1 laril.lirm,v 
3- "(UI 1(41(14 LLUIM1115 	... QI( .I,ic 	- 

- 	 131 J. I T./ (4.I 

Hill Sector 	. ,.. 497.05 acres 

Plain Leimakhong 	... 378.696 acres 
M 	T AP UITh -T 	1l 

3- 	i.d I L', imp1ta3- 	... A 000 
13.'-' J (4.I '.8 

(e) 	Married Area Oftis 

. 	
(i) 	Oft1s 	... 30 

TC 	.. (\ 	 ('W 
%J-L) 	JS_ 	%,IL

. 	... 

HavQtrs 	... 55 

ORsQtrs 	... 88 
(f) 	Length of roads 	... 48 kms approx 

The Leimakhong Military Station is prone to disease like malaria and 
allergic manifestation due to the dense vegetation and wild growth of congress 
grass. The drains need to be cleaned on a daily basis to prevent water logging and 
formation of cesspoois which are ideal, breeding ground for . mosquitoes. The 
Conservancy staffs are required for the following purpose in the Le4makhong 
Military Station:- 	 .' 

1l--.. 	 ,1 - 	clfla 	.w,,l 	.-lw4, 	4d%li 	full 	Wll 
\U) 	 LJ. 	LULL 	(41114 	4'..LiIU YllI 	UI 	 (411(4 	1 (1V13LL1 	3.113111 	(JLI. 	'..IJLL y'.. 

places of the station. 
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Collection and removal of suilage water. 
Making arrangements for disposal of filth, rubbish And sullage water. 
Cleaning of undergrowths to prevent diseases. 
Maintenance of open spaces, playing fields, training areas, and ranges 
located outside unit lines. 
Conservancy duties in respect of OfiIs, JCOs and OR family quarters. 

(!) 	Maintenance of roads and drains alongside the roads. 
(g) Maintenance of hygiene and sanitation of the Garrison. 

4.6] That your Applicants beg to state that on 9 th  April 2000 some of them submitted a 

representation before the Brigade Commander, 59 Mountain Division requesting him to 
make them permanent in their respective posts and also to increase their pay scale as per 
Central Government Service Scale. However, the Brigade commander did not take any 
positive step , L "-"tfl IL "LLL grievances. Being by this they submitted another 
representation on 3rd  July 2001 before the Station Commander, Station Head Quarter, 
Leimakhong requesting him to regularize their services and also to increase their pay 
scale. in "

. UJ'.4 %# 

	

presentation they had also highligl' '1 	of the problems & LAt 	 J  

difficulties face by them. 

Copy of jepiesentalion dated 9th  Apiii 2000 submitted by the 
Applicants before the Brigade Commander, 59 Mountain 
Brigade, Leimakhong is annexed herewith and marked as 
Annexure-1. 

Co of representation dated 3 July 2001 submitted by the 
Applicants before the Station Commander, Station Head 

Quarter; Leimakhong is annexed herewith and marked as 
Annexure-2. 

4.7] It is to be stated that the Army Head Quarter has issued some specific guidelines for 
Employment of Casual Labours in Army Establishment. The aforesaid guideline was 
circulated to the Stations Head Quarters, Leimakhong through HQ, CI Force (NE) C/O 99 
APO dated 22tid  May 2002. The important guidelines are quoted below for kind perusal of 
this Hon'ble Tribunal. 

(i) • Person on daily wage should not be recruited for work of regular 
nature. 

f;\ 	V..i, 
,LL, A.tLLywyment of the same casual '" yond 200 days in a year is J4W'.J(41 

no pennitted. 
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(iii) The work being performed by conservancy staff paid out of CGDA 
Code head 560/01 is of regular nature. The causal workers are not to 
be recruited by Units/formations out of the allotments made under 
(VflAP ,1U n,lA/A1 iieu .J'.J'Jl 

tM 	 ni 	 . 	 a 	 .. 	 tm 	es. 'i-s copy or ietrer aaeo 2L tviay zuu2 issued by me ny i rorce 

(NE) is annexed herewith and marked as Annexure-3. 

4.8J That your Applicants beg to state that on 02,06,2003 Board of offlcers of Station 
Head Quarter, Leimakhong held a meeting on the subject for continuation of engagement 

of Conservancy/Casual Staffs. After the said meeting the following proposal was made for 
continuation of engagement of Conservanc'Casuai staffs: —.7  1 

Employment of 134 Conservancy on Casual basis from 01 Jun 2003 to 31 

Mar 2004. 

The pay and allowances of the Conservancy staffs are to be paid out from 

Major Head 2076, Minor Head 800A (a) Conservancy grant, CGDA Code 

No.560/01. 
f..\ 	1 	 "undred thirty four only' 	 labour be paid Rs.69/- I 	v44w..#j T 	 it 

(Rupees Sixty nine only) per day as unskilled labour as per Govt. of 

Manipur 	Office 	of 	the 	Labour 	Commissioner 	letter 
KT, T t11.IQQIQ1iDT 0I "'iich is amended from titr LMU,1(WI LJ..' 	 V .J - L M LU FebJ- .'IJ 	U.J WL 

time. 
(d) The authorization of conservancy staff as given in Para 9 above should be 

made applicable to Station Head Quarter Leimakhong (Manipur) from 01 

Jun 2003 to 31 Mar 2004. 

ri 	 .m. 1 	 ,1nt;i 	4' 	'D ,n Fl 4' 	 'i,a. .it ,.rs r,l 1% 
1. L& a 	I IJLWIM,..IL%M4(Jn OL LLL. 1..,V4rM. OL LLWS'I 	I1s UpPW V .'..t JY 

Brig V.K. Btura Station Commander, Leimakhong on 30th June 2003. After the 
approval the instant Applicants salary was paid under the Head of CGDA code 
No.560/01. The regular nature of job performed by the Conservancy Staffs under 
the Army Establishment the salary is paid under the Head of CGDA Code 
No.560/01. Therefore, it was well establish that the worked done by the instant 
Applicants were in permanent nature as the same has been admitted by the Army 
HQ Circular (at Annexure-3 of the instant Original Application). 

Co- "f +" '-"oinmendation of th B" 	Officers 
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regarding requirement of Conservancy staff, which was 
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approved by the Brig. Stn Commander, Station HQ, 

Leimakhong is annexed herewith and marked as Annexure-4. 

4.9J That your Applicants beg to state that they were initially paid Rs. 1,300,'- as salary 

per month by the Respondents and subsequently it was increased to Rs. 1,600/-, Rs. 1,8001-

and lastly Rs.2,000/-. The monthly salary was regularly paid to them by the Respondents 

without any interruption since their respective date of joining. But from April 2004 to 

September 2004 the same was not paid in time and subsequently it was paid in the month 

of October 2004. 

4.IOJ That your Applicants beg to state that their monthly salary  was stopped by the 

Respondónts from October 2004. They submitted a representation on 19,01.2005. before 

the Authority Concern about the non-payment of their wages and also inquired from the 

Respondents whether, they should continue in their worked Without payment but the 

Respondents without giving any positive reply engaged the Applicants till March 2005. 
Thereafter, the Respondents have discontinued the engagement of the Applicants and 

thrown out from their engagements without giving any termination notice. It is worth to 

mentioned here that the Applicants were working continuously without any break under 

the Respondents since their respective date of joining and also without any intervention 
nntr nnhlrd- c 1 

Lt'JLUL LLJ JI.,LL IlL LU Y. 

Copy of the representation dated 19.0 1.2005 is annexed 

herewith and marked as Annexure-5. 

4 . 111    'T'L ~ 

	

+ +k D 	1++ 'KT Z j  Applicants beg to state that 	 .... 1he Office of the 

Controller of Defence Accounts vide their 'letter No.PAY/33/XVIII dated 08.03.2005 

addressed to the Respondent No.5, i.e. the Station Headquarter, Leimakhong asked some 
information about 'their broad proceeding for employment of 130 daily wages conservancy 
staffs. The paragraphs III and IV of the Controller of Defence Account letter are quoted 

below for kind perusal of this Hon'ble Tribunal:- 

GTf n - 1.. 	+1 f 	 T.TC. l.n.. 	1 .,A +b 	 ii i.i1 	, • 	i.,er% 	 I.'(45 L4141' .i O L.I.,L 

continuously for the last several years in contravention of the provision of 
the above letter. Please submit the authority under which your HQr. has been 
authorized to employ 130 no. of daily wages labourers in violation of the 
provision of above mentioned Govt. letter. Please intimate the MOD letter' 
regarding post creation for 130 Casual labourers and the authority for the 
appointment. 

In case the regular staff is insufficient additional regular posts should be 
created but we have observed that your unt has not make any effort to 
approach your higher authorities . and the MOD for the purpose. As per 

E AHQrs. Letter no. 63 1611Q3(B) dated 07.05.02 your unit has not submitted 
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you have approached your higher authorities which is not at all appreciated. 
It is for your information that CDA cannot accord financial concurreiice if 
the same is not done as per the relevant provisions of rules/orders of G.O.I." 

Ps,Tr 	 letter NoD AVP/(Tffl dated 08.03.2005 .LLiI,/JI2 V %_iJyJ J w 

is annexed herewith and marked as Annexure-6. 

	

w A 	fl,ir.+ l' 	+,. 	 tli.* 4.12] Tha 	L 	 . 	 ing aggrieved by non-payment of salary 

since October 2004 to March 2005 and also discontinuation of their service, the instant 

Applicants filed two Original Applications numbering 259 of 2005 and 260 of 2005 

respectively "'-"-' 'us Hon'b" Tril'iur.al T. ( A 	'50 "p005 the Applicants prayed J 1L1J141U4L. ILL %..F,2 I. LiJ, 	-' UI- '.' V'sL.JL. i 

for payment of Arrear Salary and in O.A. No.260 of 2005 they prayed for regularization of 

their service. 

1 F21 P1,i- 	A1.1--. i- iiu j 	 wi ui.g to state that the Respondents have paid the Arrear Salary 

to the Applicants of Original Application No259 of 2005 on 27.03.2006 during the 

pendency of the said Original Application. The Applicants after getting their Arrear salary 

payment had withdrawn the 9riginal Application No.259 of 2005 on 04.04,2006. 

4.141 That your Applicants beg to c.tn +lirm4- si tli 	 in1 Av.plication No." ' .,i ,L. U..?, I44I' ILI44 ILL 	SJ1L5,ILLW Z If.? 

the Respondents filed their written statement. The Applicants also filed, their rejoinder and 

written argument in Original Application No.260 of 2005. The Original Application 

No.260 of 2005 was finally heard by this Hon'ble Tribunal. The Hon'ble Tribunal was 
pleased to passed an order on 21.05.2007 by directing the Respondents to, engage the 

Applicants on casual labours jobs in preference to their juniors and new comers if any 

casual labours job under the Respondents in the unit is available or in the next available 

vacancy. In other words, Applicants will get priority for such jobs. Respondents shall pass 
appropriate orders and communicate the same to the first Applicant taking the spirit of the 
above decisions/observations made by the Hon'ble Supreme Court and this court. The 

Original Application is disposed of with the above directions. 

Copy of the order dated 2 1.05.2007 in Original Application 

No.260 of 2005 passed by this Hon'ble Tribunal is annexed 

herewith and marked as Annexure-7. 

4.15] That your Applicants beg to state that the Respondents No.5 vide their iàgai opinion 
on legal notice and court order dated 21.05.2007 in case O.A. No.260/05 communicated 
through letter No.260/OA/CC/Stn dated 20.07.2007 to the instant Applicant No.1 stated 

1W +lifl rfl.l.-fl1 A dminisirative Tribunal, Guwahati Bench in the that "as , 	 ,..,, 

—O&ck 
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abc 	LL I case, it is informed to you that you have to apply for the said job through L%W  

the Employment Exchange. As and when any vacancy is available, the Department will 
consider your case in the light of order dated 21 May 2007 passed by the Hon'ble Central 
Adtr'" Tribuna' Bench in the above referred case". •fl••flIL(1LL V 1W I, 	I 	LWI.L 

Copy of 'i ' 	o.260/ J'/ctn dated 20.07.2007 is %./ IJ IL 1W L1WIA1WL J-' 

annexed herewith and marked as Annexure-8. 

4.16] That your Applicants beg to state that as per the direction of the Respondents in their 
aforesaid letter dated 20.07.2007 all of the Applicants of O.A. No.260 of 2005 registered 
their names in local EmplOyment Exchange for getting employment under the 
Respondents. However, the Respondents without engaging the instant Applicants in the 
Conservancy Staff engaged another new set of persons on casual basis in Station 
Headquarters, Leimakhong. The learned Advocate of the O.A. No.260 of 2005 filed an 
application under R.T.I. Act before the Public Information Officer of the Station 
Headquarters, Leimakhong, Pin-900269, C/O 99 APO for seeking information about 
engagement of casual labour since November 2006 to July 2007. The office of the 
Respondent No.5 yule their letter O.A. No.259/2005/ dated 26.09.2007 furnished the 

required information about details engagement of casual Conservancy Staff/casual labours 
(Civilian) in the office of the Station Headquarters, Leimakhong, Pin-900269, C/O 99 
APO (under the ministry of Defence, Government of India). The Respondents have 
furnished the engagement of casual labours for the month of November 2006, 
December2006, January 2007, February 2007, March 2007, April 2007, May 2007, June 
2007 and July 2007. In the aforesaid list the Respondents had engaged only the instant 
Applicant No.84 and 34 as casual labour out of total engaged casual labour No.32 from 
21.11.2006 to 30.11.2006, in the month of December 2006 the instant Applicant No.84, 
34, 87, 50 and 71 were engaged as casual labour by the Respondents out of total engaged 
casual labour No.42, in the month of January 2007 the instant Applicant No.84, 34, 87, 50 

and 71 were engaged as casual labour by the Respondents Out of total engaged casual 
labour No.42, in the month of February 2007 the instant AriPlicant No.3 4 and 3 were 
engaged as casual labour by the Respondents out of total engaged casual labour No.42, in 

the month of March 2007 the instant. Applicant No.3, 21 and 84 were engaged as casual 
labour by the Respondents out of total engaged casual labour No.31, in the month of April 
2007 the instant Applicant No.3, 21, 84, 34 and 25 were engaged as casual labour by the 
Respondents out of total engaged casual labour No.45, in the month of May 2007 the 
instant Applicant No.3, 21, 84, 34 and 16 were engaged as casual labour by the 
Respondents out of total engaged casual labour No.51, in the month of June 2007 the 
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instant Applicant No.3, 21, 84 and 34 were engaged as casual labour by the Respondents 
out of total engaged casual labour No.50 and in the month of July 2007 the instant 
Applicant No.89, 21,84, 8 and 31 were engaged as casual labours by the Respondents out 

1 of total enguu 	Labour No.53. 

U, 

	

Copy of the 'e 	(\A 'KTo.259/2005/ dated 26.09,2007 L LL'1 %,.P,LL. L 

annexed herewith and marked as Amiexure-9. 
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engagement of new set of casual labours by the Respondent No.5, they inunediately 

approached the Respondent No.5 to engage all of them as per earlier directiOn of this 
Hon'ble Tribunal. But the Respondent No.5 without giving any opportunity to earlier 
casual labours continued to engagement of another set of new casual 'labours with few 

earlier casual labours. 

4.18] That the learned. Advocate of the O.A. No.260 of 2005 filed another application 
under R.T.I. Act before the Public Information Officer of the Station Headquarters, 
Leirnakhong, Pin-900269, C/O 99 APO for seeking information about engagement of 
casual labours t,aa, 	')IVYY t. (,.t,%1.a.. 	 " office of the Respondt 1'T,'.5 S,UIfl 
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their letter WP 260/2005 dated 29.11.2008 furnished the required information about 
details engagement of casual Conservancy Stafl7casual labours (Civilian) in the office of 
the Station Headquarters, Leimakhong. Pin-900269, C/O 99 APO (under the ministry of 
Defence, Government of India). During the aforesaid mentioned period the Respondents 
have engaged only the instant Applicant No.16,89, 21, 11, 3, 8, 31, 87, 40, 86, 71, 85 90 
and 25 as casual lahours out of total engaged casual labours No.87 since July 2007 to 
November 2008. 

Copy of the letter No.WP 260/2005 dated 29.11 2008 is 
annexed h''" " marked as Annexure-lO. L'.SV LILt I4-LL%l. 

r1i,.nnts, ,'.cc A .1 101 14 , 4-n l-se. ated that 	U 	,iant. li.ura at, 
L}?JLL%4%LLIØ LI41 	.gaged only 10 to 41 LyJJIILLL L '.j, £ Y. L 	LI L SAl IJ.' I 

No.260 of 2005 out of 113 Applicants as casual labour since November 2006 to November 
2008 inspite of the direction issued by this Hon'ble Tribunal that the Applicants of O.A. 
Pr.. ')A ,4' )AA 'n11 	nreference to their juniors and new corners if any casual labours LW.L'.JJ- %JL 	IV LLL 51.4 p 

job undôr the Respondents in the unit is available or in the next available vacancy. In other 
words Applicants, of O.A. No.260 of 2005 will get priority for such job. However, the 
U at.nn-n.i an-c. lan. ra - n,sfl, an an anti nan, ran, arm at, ri 

IV LL5S45I.4.4 ILl..!! WILL1..L ULIL junior persons as casual labours by 
violating the orders passed by this Hon'ble Tribunal in O.A. No.260 of 2005. Being 
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aggrieved by this the instant Applicantsis compelled to approached this Hon'ble Tribunal 
again for seeking justice in this matter. 

4.Z'-)Ojl Th.* 

	

your 	 state that th ¼iv 	"-'thuously for more than I 	.I..I Y1d14 WLL 

2 (Two) years to 19 (Nineteen) years under the Respondents now all of them are over aged 
for other Govenunent. Semi Government and Private job. The Applicants have also 

'r 	'v's" 	r" 	11 4, ir 1'4%f+1 acquired a legal right fo1 	IJI 	l441 	U Y lslI (4. l..514&W1L44LIJIL ILL (tWit I jJ1.1 Y I. 

posts. They have been deprived from their legitimate rights by the Respondents in 
engaging new corners and juniors as casual labours. 

. 	1rJ+rw.r 4.21] Th..i 	Ar.r1.r.+r. 	 that the action of the Respondents is .1..  U U mU j 141 Z L})}1IWU1LI 14UL I 

and mala-fide with a motive behind only to deprive the instant Applicants. 

4 ')')l Thnt 	"''i ''mit that the Respondents hav '"" the fundamental 

	

431(4 J %JI.0 L 	tWILl 1. 	L(U %# 
rights of the Applicants and also violated the principles of natural justice. 

4.23 1  That your Applicants submit that the Respondents have exploit the manpower of the 
Applicants for many years. Hence the action of the Respondents is illegal, arbitrary and 
also not sustainable in the eye of law. The Central Government being a model employer 
cannot deprive the Applicants in not regularizing their services in spite of their long 
continues services. 

4.2411 That your Applicants submit that they are very poor persons and they were working 
under the Respondents very sincerely without blemish in their service for a long decade. 
The Respondents have acted in an arbitrary manner by depriving the Applióants. 

4.251 That your pplicants submit that they are running from pillar to post for getting 
justice in this matter. But the Respondents have deprived the Applicants by engaging new 
set of persons as casual labours under them. 

4.26] That your Applicants submit that the action of the Respondents is whimsical, 
unreasonable, with a motive behind and also colourable exercise of powers. 

4 ')'71 	 'a'' 	''iit t" 	tF cm;h 

	

11441 	WILL , of the applicants are in verge of 
starvation due to termination of their services. 

4.28] That this application is flied bonafide and for the interest of justice. 

5. GROUNDS FOR RELIEF WHIT LEGAL PROVISION:  
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in view of the above facts and circumstances narrated above the engagement of ad 
hoc new casual labours by the instant Respondents is arbitrary, mala-fide, discriminatory 

and illegal on the following amongst other.grounds. 

5.1] For that, the engagement of new set of casual employee by the Respondents is total 
violation of Hon'ble Tribunal orders dated 2 1.05.2007 passed in Original Application 
No.260 of 2005. Hence, the engagement of new set of casual labours under the 
Respondents is liable to be terminated and Respondents should take initiative for 
engagement of the instant Applicants and their service should be regularize in the light of 
various decision rendered by the Hon'ble Supreme Court of India. 

Ic  ) 1 V.'w 4-1. .af 4 	LL".ri 'id L,irr 	 ,', +la tsr' I#1 in Dr. A. K. Jam and 
others versus the Union of, India and others (1987 Supp.SCC 497) held that and adhoc 
employees should not be terminated from service to appoint another ad-hoc employee. 
Therefore, the engagement of new set of casual employees by the Respondents is illegal, 
mala-fide, arbitrary and without jurisdiction. 

1 For IkI* Hon'ble Supreme Court in their judgment passed in Workmen of 
Bhurkunda colliery of Central Coal Fields Ltd. -Vs- Bhurkunda Colliery of Central Coal 
Fields Ltd. (2006 3 SCC297) observed that Temporary or ad-hoc appointment continued 
c, 1rwev 411w,vlfy t1a,i Dnen 	 11001) 4 QPP 1 1Q\ + 

LJLL5, WLL%J VV iLL5 Lt# L Liii 14 LPILL5LI 	 I 	-T 	, Jie court presumes that there 
is regular need for service on a regular post and accordingly considers regularization. 

5.4] For that, the some of the instant Applicants was engaged continuously by the 
Respondents for more than 15 (Fifteen) years without any intervention of the Hon'ble 
Court or Tribunal. The Hon'ble Supreme Court in the Judgment passed in Secretary, State 
of Karnataka -Vs- Uma Devi (3) (2006 4 SCC 1) held that the employee who had 
continued to work for 10 (Ten) years or more but without the intervention of orders of the 
Courts or Tribunals. The question of regularization of service of such employees may have 
to be considered on merit. 

For that, the Hon'ble Supreme Court in the judgment passed in Mineral Exploration 
Corpn. Employees Union -Vs- Mineral Exploration Corpn. Ltd. in civil Appeal Nos.2027-
28 of 2000, (2006 6 SCC 310) has observed that regularization "irregularly" appointed 
employees as against "illegally" appointed employees as explain in paras 15-17 and 
permitted as a one-time measure in para 53 of Uma Dcvi (3) case, (2006 4 SCC 1) Scope 
of such regulariza.tion-Ample material on record showing that temporary/casual/contingent 
employees of Respondents Corporation were doing work of permanent nature and work 
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which used to U.  done by skilled employees, but were..continued as temporary/contingent 
found to be permanent in nature and to have had suffiôient regular work and to have been 

in a satisfactory financial condition in the past. It also appeared that work Of Corporation 
would not come to an end-Usual practice of Corporation had been to keep contingent 
workmen for long duration of time and to offer regular appointment periodically. Hence, 
held, it shall be proper to regularize services Of such workmen who had worked for several 
years 

Z1 tw -Ianf +1.. 	 (',u,r+ 	+ .heir judgment passed in U.P State Electricity 

Board -Vs- Pooran Chandra Pandey and others (2007 11 SCC 92) held that when tlere are 

long period of service about 22 (Twenty two) yçars by ad hoc/temporary employee the 
—tio c Tr.. 	fl, (\ 	I')AAZ A 	'(' 1\ 1.-A 

	

- 	 1LI4.4 no application in the 

Regulaiization justified on the basis of Article 14 and 16 of the Constitution of India. 

11 	'w +l.n+ +li 	 laIvr 	 +li 	 , +li 	w+ui* A 
• I J 	L- .LU4L I1t. L 	 LLLO 	 LLL 	 pplicants for 2 

(Two) years to 19 .(Niteen) years continuously and thereafter the Respondents have 

engaged new set of ad hoc/casual labours under them by . disengaging the instant 
i LL'.SLLI.IL 	L Applicants. 	 + i 	.c,i 	i, 	£111 

!IWL 	IJ 	 I4.P.4LLLd.1 UL4 LLL 
,. 	 , 

V LS .1J 	LLL%I 

Applicants are permanent nature. The Respondents have sufficient and regular work and 
the same would . not come to and end. Therefore, on the light of aforementioned the 

	

(' '..vr4 • rnri ,suc 	Il ,y,i 	 +1 	1 	Ar -i, gii ul A +€J, 	 n+ r4- rc Supt 	 LLW 	pJ11MJ.LIt LL%JW$.4 I44LW Lit ILV.W(W. 

for re-engagement of the instant Applicants and to regularized their service in accordance 

to the judgments passed by the Hon'ble Supreme Court. 

iv 	,rlvlr+ 1s ,11 QI Viw +lin+ fI. ('+r.il Government 	 4 to adopt -' 
.tj J %IL iLWI LLiI. ,LtU Lit 

a different treatment as regards to regularization of the service of the instant Applicants. 
5.91 For that, the Respondents have violated the Articles 14, 16 and 21 of the Constitution 
of India. 

r • 	vw 	+1 	, .H-t- +i 	,,, ,,4' ~i 	D (. 

	

5.10] For that, in any 	 1pondents. are not sustainable 

in the eye of law as well as fact of the case. 

Ph 	 leave of +1ij Ui'11 	 + i.Avrn further pounds at L Wit /W ii L$J I.ILLUL I'J (4'.i V WL 	I I LL% L 	tt.44LtI 	LU V 'V 

the time of hearing of this instant application. 

6. DETAILS. OF REMEDIES EXHAUSTED: 

.,---•-- ...... 
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Lh. 
That there is no other alternative and efficacious 'and remedy available to the 

Applicants except the, invoking the jurisdiction of this Hon'ble Tribunal under Section 19 
of the Administrative Tribunals Act, 1985. 

7; MATI'ERS NOT PREVIOUSLY FILED OR PENDING IN ANY OTHER COURT: 

That the Applicants further declare that they have not filed any application, Writ 
Petition or suit in respect of the subject matter of the instant apphcation before any other 
Court, Authority nor any such application, Writ Petition or suit is pending before any of 
them. 

8. 	RELIEF SOUGHT FOR:' 

Under the facts and circumstances stated above the Applicants 
most respectfully prayed that Your Lordships may be pleased to 
admit this application, call for the records of the case, issue.notices to 
the Respondents to show cause as to why the relief(s)., sought for by 
the Applicants may not be granted and 'after hearing the parties the 
Hon'ble Tribunal may be pleased to direct the Respondents to give 
the following relief(s): - 

8.1] That the Respondents may be diràcted to EEagjqed the Applicants in 
their respective jobs in place of new corners and junior ad hoc casual 
labours. 

.2] That the Respondents may be directed to confer Temporary status to the 
Applicants and thereafter their services may be regularized in accordance to 
seniority. 	 ' 

8.31 To pass any other relief (s) to which the Applicants may be entitled and 
as may be deem fit and proper by the 'Hon'ble Tribunal. 

8.41 To pay the cost of the application. 

The Applicaüts most respectfully prayed before your lordships for an interim order 
from this Hôn'ble Tribunal. 
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VERIFICATION 

I, Shri Govinda Prasad, Son of Late Jbalak Prasad ,Permanent resident of Upper 
Khunkho Nepali Post Oftice.—Mantripukhuri, Police. Station. —Sapormaina, District-

Senapati, State of Manipur, the Applicant No.22 in the instant application. I am duly 
authorized by the other Applicants to sign this verification on their behalf and do hereby 

solemnly verily that the statements made in paragraph Nos. It :1. .  

to my knowledge, those made in paragraph Nos. 
being matters of records are 

	

true to my information derived there from which I believe to be true and those made in 	
) 

paragraph 5 are true to my legal advice and rests are my humble submissions before this 

Hon'ble Tribunal. I have not suppressed any material facts. 

And I sign this Verification on this the.2.2. ...  day 	...... 2009 at 
Guwahati. 

(~ (~)Q IAa V 	4  
DECLARANT 

I Ceitu 1,'r: 

VahatiBench 



TYPED COPY- 

To 

The Bngade Commander 
59 Mtn Bngade, 
Leimakhong, Mampur.  

Sub To convert staff of Conservancy into permanent post/service 

Sir, 
With due respect we beg to lay down a few lines for your Iind. consideration and 

action, that the staff of Conservancy under the 59 Mtn Brigade have suffered a long time 
back since but still we are yet to avail the opportunity of permanent post or increase in our 
pay .  scale/salanes As the Govt of India has mcrease the price of every essential 
commodities, now it is very difficult to rnamtam our families at the existing salanes, so 
please enquire about our problem given below - 

If our salaries is according to the state Govt service R R than the pay scale will 
be Rs 1670/- Bonus Arrear and other allowances, but we get only Rs 1670/- only per 
month bamng our arrear, Bonus and other allowances 

Or. If it is accordrng to the Centre Govt service R R than we are to get Rs 
2200/- + Arrear + Bonus and other allowances 

So, please we are in deep doubt that we do not know whether our pay scale is State 
Govt or Centre Govt pay scale IJptill now we get out salaries of Rs 1670/- only So 
please it is our humble request to you that please enquire about these for the sake of the 
Conservancy staff. 

Lastly, it is our humble request to you thatplease avail us all our necessary 
allowances which we are in position to get 

For this act of kindness we shall ever remain thankful to you always 

Thanking you, 

Dt Leimakhong 	 Yours faithfplly, 
9th April 2000 	 Staff of Conservancy 

[- 	T9T1 
Centa 	n- r' 	Tburi 
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1 1he I'ijtd. 
59 Mtn.fli cwll 
Lcm1iona ani ui 

Sub - To coricrt staff of GVCj 	 p LJC t 

poat/service, 

j 	Sir, 

With due respect. we. beg to lay down e few line .s. for 
our kind consideration an actlon,tI'at bhe stif. r C-c- 
nc 	x I 	3 I -t' J jdc havc .3f' A 	 ' J r 

since,but still we are yet to avail the opportunity of 
permanent post or incro-sc in our pay scale/salaries A1 te 
Govt.of. India has, increase the price of every essential 	. 
comodities,now it is very difficult to maintain our,  families 
atthe'.existibg salries,so. please enquire about our problem' 
given. bel-ow  

If our c'lros is according tc Li' 	L'o (ovt. 
service R.P. than the pay scale will b Ps.1?Q/ + BOflU13 + 
Arrear and otr ail.oances,but we get only s.16?O/- o.ly 
per month h rrng our Prrear,Ponu md other -l]owanceE' 

Or. If it iS according to the Centre Govterv±ce 
R.R0than 	a we re to get Ps2200/- 	rreer + Bonus r other 
El] owances, 

So,p)ease we are in deep doubt that we do not Ino / 
whether our pay, scale is Stste Got.or Centre Govt.pay scole 
Uptill now we get our s1aries of s.1670/- only. 3o please 
it is our umb1e request to you that please onqaire -bout 
tnese for the sake of the rornorvarc steff0 

Lastly,it is our hbl request to ,on tht 1Jl 
avail us all our nes-ar al] 	Lct-s iWhlCI 5 are J- J (j5.i 

tion to get. 

For thj 	act of k±ndne:'- W' :hi 	E!VC). )"flE,1 
ful to you always.  

Thanking you. 

Dt .Leimakhon 
9th April 2000. 

1Ir 	. 

) 
Centrai 

ITV 	It 
'uwaha1i Bench 

Yours fmi.thfu1ly 

Staffs of .Conerncy. 

 

 

ADvT8  

 

_____ 	----. ------ - 
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rcentrafr 	Lnai jJti 	
ro, 

Tho Sttj0 Coander 	
/ 	

u3 
'4 	

1N 1I LoimIlong 
24, ML IJde 0  

	

: 	
uwahat Bench 

Subjet; 	Prayer for help and considetj o  of the comp1icaed 
Coflditions of Workers of 24,Mt. Bde, SIN HQ. 

_!.;•[.;. 

WC, the Workers of 
ST1 H( have the onou to l*y few lin5 for yo 	

sympdthollc Consideldtjofl 
Sir, 

we re lj 113 workers at present, out of these dround 80 
Workers have been 

working since last 3 years to 13 years. But, At 	 unfortunately no one s reguIarj 	so far. And our 
salaries, f orone person Rs.17Q0/(Qrie 

thousand 
A 

	

	and 
seven hundred) is not sufficient for 

maintaining the family, so we are facing a big problem 0  Besides our saluries are very le 	we do not get it monthly üls •  We used to get it only after 3 and 4 month. There re 12 months in a year, to get 12 times in a year we get our salaries 4 to 5 times in a year 0  We are mucl suffeiing for our 
livelihood And we, ll the workers of this Lelmakhong STN H are working faithfl1 and Sincerely iflid the STN H area. Once we found one bullet in our Works and we submitted it to 

r 	
and Secondly, we found again one bullet case(cartrjdge) and we submitted that Leo to the enhiy. Ie re so fr working very haid in order to keep the compound or ares clean and 
beautiful, and our lequest is please do help us in our diffj_ 
Culties so that we may also do better job ir our service 0  
Our probIens and djffjctjltjes 

(i) Do make 	o 	
service Perrndnent/regul 

(2). Let us draw our salaries monthly0 
Increase the amounL of our 

OIIioIuInert 
Do not Cancel holiday 

on und y0  Help us i our sufferings .. 

you as our ow Parents, Wedo 
1,ILIke t;h& 	req uest for your kind Consjdratjon arid f Vourübjn Order Liven vher 

necessary we used to 
wok on urid y hoIij3 y nghts also, we wilt keep WOi'king whenever necessary. Thanks 1 \/ 	 . 	 . 	-.

Ile 	YOUIS fdithfulLy the 3rd July,200a 	 '. 

flJ HQ Y/orkers,Lcimakhong. ATTEST 
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- ANNEXURE 
• 	HQ CI.Forc (.ul) • 

•eR)99 AP1) 

	

/ 	 May2002 

•1 	
• 	 SUi HQ Dimapur 

n HQ Mairnpur 	 / Cent All HQ Cbnkabiijn, C,'() f3ta 1-IQ ,khnijia 	/ 	huna 

	

TTQ A Izi. wi 	 / 

nL(Q Artt;j • 	 S 	

• StuHO .LetnuiiIcliou 	 S  
Stn H Q ZakhQiu 

E3Z ~j~ 

EMP 1LQFJLLQJLCAUAL LM)O1 

A copyo1army HQ ADO LWE1cttrNo 63161/Q3(B) (UQ7 May • 	vid HQ Eastern Command ltteiNo 30 5310/Aud1 1Q3(B) dtJ.6 May 2002 is fwd 
h.iwith for StnctimJ)1nntjon 	S 

2 	('onfiuiifiti on flie sobioct nnv l'e Lsd to tliic HQ by 28 May 2002 

(8ajeh P0) 
Maj 

S S  • 	 • DAQMG(Wk) 

	

B ri g A d in 	• 

Copy of Army l:IQ Lotter quol.8d aho:v.o 	• •, S  • • 	
• 	 S  • 	

•. 

• S 	 S 	 • 	 A3QV 	 S  • 	 • 	 • 	 • 

• 	
' 	 S  

fl lia con to th 1luUe oftht HQ that tn HQ, Gurda pui has reccuirtd con s ery alloy caialwajh on dHii 	ou 4  o the ortsr\'an 	rant allotted iindr 
Code Head 5601Qsnte a complete ban on recruitment 0± peisons on daily wages 
iwon of regular nature 

S 

	

	 Th instructiotis issued vide kM DpU of Per arid Trg OM No 49OI4•t2j- 
Est(C) dated 07 -06 1988 reproduce i Swarnv s Mannul on Estt & 

• 

S  Administration provide: - 	S 	 S 	

S 	 • 	 S  

(i) 	Pron.on daily Wages 8houid noLhc rccruitedfor work .ofreguliu 	S  
• 	S 	 • 	 uatur. 	. 	••. 	 S 	 • 	• 	 S 	• 	 • 	 S 	

• 	 • (u) 	Recruitment on daily wages may be made only for work which is of 
work which is not offuUtinie 
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ANN XURE 4. 

In lieu of 1AFD-931 	 . 

Proceeding of 
	 13o'ird of Officers 

Assemblcd at 
	 : Station Headquarters Leirnakhong (Manipur) 	 : 

•Om q : 	 : 02 Jun 2003 and subsequent days. 
By the. Order of 	 . 	Station Commander, Leimakhong Military Station vide . 

	

	 Station HQ Leirnakhong convening.order No 	. 
2605144111/Stn dt 05 Jun 2003. 

For the puosc of 	 Reviewin fixing the number of conseanc)' Staff (Caüal 
labour) ICCILIlred for onservur1cy duties ut Leiniukhong 
MiliIuy Station froill 01 Jul) 2003 to.31 Mar 2004. 

Presiding Officer 	 : 10-4093511 Lt Col RK Ravi 	 . . 
HQ 59 Mm Bde 

Members 	IC-S 7975A capt S K Dubey 	 . 	. 
302 CoyASC Sup 

2. 	 :. . IC-60177Y (Th1t Virindcr Sindhu 	 . 
19  

2 	I lie ho mid I) 1Vifl, ruiiibkd pui U Imit to ( )i dvi 	pi Oct ed', to m vvm 	i I x lime numnhL I UI 
Conse. 1-vancy si rift required for conservancy dot irs in Lciniakhc5ng Mililaiy Station .. ..he b.tard io 
perused the Ibliewing letters / documents as its terms of rcfcrcnces. 	. 	. 	. . 	.• 	.. 

• 	. 	 Govt. ofindia, MOJ) letter No 21)i93 71J (Apple) Untc.d 02 Feb 2000.. 	. •. 	. 	• 	. 	. .. 
• Pa-2 iV and (V) of Amiy HQ lcttcr No 63161/Q3 B) dated 07 May 2002. 	., •. 

(c) 	Regulations for '\nmy Pira s 104 1205 and 1206 
3 	 hich ro, t.jmn t d 	itt wtk hong 	q non cantonment Miltt-,r sI-ihon -nd ut net 
all conscr - ancvarrangcnicnts lhr. military personnel will have to be marie by tue local ii tirv 
authority. The casual conservancy staff will therefore be required for the fllowing purpose in. 
Lc.mniaki -iong Miii i.aiy station: . . . . . . 

Collection and removal of filth and rubbish from the convenient places of thestation. .. 	. 	.• . 

. Collection and removal of ;U! age waler. 	 . 	. 	 ... 

(c?) 	Makni arrangcnienta for t.Iiapo:a! of Ii lmI. nmhhili and uillape water 	. 	.. 
Cleaning of undemgiovihs to pmcvcntdiscaees. 	. 	 . 	. 	. 	. •. 

(d) 	Maintenance of open spaces, playing fields, training areas and fanges located OULsidc 	: 	• • 	• unit lines. 	• 	. 	 . 	. 	. 	. 	. 	• • 	• 

e) 	Unnservancy duties in respect of Ours, .ICOs and OR family qiiaters: 	. . 	. . . . 

(t) 	Maintenance of roads and drnTns alongside the. roads. • . • 	. 	. 	• 	. 	. . 	. . 

• 	. 	 (g.) 	Maintenance ol hygiene Find sanitation of the Garrison 	. . 	. . . .;• 	• 	. 	• 
4 	Teirmo miid Layout of Leim tkhong Mihtaiy 1alion Leimakhong Military Station is located 
on the slopes of hills and a valley. It is divided into two distinct pockets i.e. Upper aid Lowt:r 
.I.eiinak.Imimc. 	llic 	ei memal area and term aiim is hilly, undulating and interspersed with mul ici is. • 
Kepin the tenmn in view the entire construction of the married and other than marned (OTM) • ;• • • 
accommodation is spread over the complete area in different pockets. In between these pockets, there • 	• 
is dense \cgct'mtiofl consisting of various type of trees bushes and shrubs In Upper Lemniakitong, mol 
of the conslwctions h:is conic up on the slopes of the hills surrounded by dense vegetation However 
the new consti-uclion is confined mainly to base of the valley (Lower Lcinakhong). 	. 	. 	• 



As on date Lum ikhong Mililury Stution has the Jol1owng 

/ 	(a) 	Total hod holding 	876 74 acres 

/ 	(b) 	Bill Scctor 	- 	 497 05 acres 

Pln Leiniakhong 	- 	 378.696 acres 	' 

(d) 	TAO HQ, Imphal - 	.0.99 acrcs 	.: 

(c) 	Mitticd'\reof1is 
(i) 	C)ffrs 	30 

JCOQu 	- 	 28 

flay Otis 	- 	 55 	
0 

(iv) 	ORs Qtis 

(l 	Length of roads 	 4 Kms approx 

Statin is prone to disease hkc mlaria and allergic uianit'estat,ons du the dense vegc tat ion and ild , owth at OflH s h di ins m . ci in be. cle.an e- d on a ci iml hdsJ ' in prcvcnt vater Iowi nc and Iormat.mcn of ces poIswhiich arc. deal .brccding o.round for mosquitoes 

7 	mid i 	( onsid 	ag Ihc pijick' line gmvm a in Anuy HQ 1 ti& r No 3 I l /Q3(R) ci itc 
Nov72 along w ith I hd ft ri un md Ii)  out the I o mrd of offict r lo the foi10 ing Yard sticks to urric at 
the requirement ol' tue conservancy duties for thc year 2003-2004 i,c from 01 June 2003 to 31 Mar. 2004). 

(a) 	For Offrs, JCOs/ OR Quarters 	- 	 01 per 25 family quarters 
since spread over a scattcred area. 

(h) 	For,  drains maintenance of roads & 	- 	 0]' per YJ'4 (both sides of 
Road and drains) 

For maintenance of open 	
- 	 01 per 02 acre;of land 

• 	 Space and playing fields outside 	 . 	 . 	 . 	 . 	 . 

Unit lines. 

For disposal of rubbish and filth 	- 	 04 per rubbish lorry! 	•. 

Tractor. .  

0flper.2.5 conservancy 
saiiwalas or part thcre of... 

(1) 	Land Supcm-visor 	
- 	 01 per Military Station i,iTh 	. 

100 acres Of. more. oLe.lass 	 : 
'A' l;uid 	 . . 	 . .• 

(g). . Conservancy store Keeper 	 - 	 w Per Mfl itary station. 	•• ••• 

(h) 	General Supervisor 	
- 	 01 per 75 to 100 consy 

safaiwalas or part thereof. 

Accounts clerk 	
- 	 01 per 50 to 100 	. 	 . 

conservancy safaiwalas 	. 

or part thicicoi. 	• . 	. 	 . 	 . 	. . 

F~e
am Adnifntstr 	Thun0, .. 

JUL 2009 

Al L I ~uflw-;rettla _tRi  ~j  

APV0C41 
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the requir:iiier11 of eoiicrvui)cy sta ITVol .  1.,ci iimkhong Mi I itury Station works out to le us under :- 

• 	f 
- 	)JJ.!13P 

OR 	SiCK 	II '1B1 R 

 For JOG/OR 1imi1y 201 	01 per 25 dIr 	08 

 For maintcnnce of road 4X KMs 	01 per krns 	 4$ 	 •. 

& drains 	 . . 	. 	. 
 For maintenance of open 550 acres 	01 per 9 acres 	. 	61 	•. 

Space & playing Fields outside 	approx 
I 	m u 	timics. 

UI For I uuhhuh & tuitti lorviclli U' ioin 	04 por boii 	 - 

blat (IlscrvIncv, 	mutiwalus 	125 

() Sanitary mate 125 S/Walas 	01 Per 25  

(I) Land supervisor . 
	 . 876745 acres 	00 per MII,Stn 	01 	. 

(g) Conservancy store keeper Military 	01 per Mu, Stn 	01 
station 

li) Accounts clerks Consy Staff 	0 	per 50 to 100 	•. 	01 . ..... 

(p) (Jciuerab supervisor 139 Consy 	UI per 75 to IOU 	01 	. . 

• 5/Wabmus 	 . 

tottI 	 slitil 	 . 	. 	134 	 . . 

9. 	1Zcii*tieiukiloius of the hmird :- in view of all above, the hoard recmniend 
employment of thc following coiscrvancy staff for conservancy duics in Lcimakhong Military 
Station to maintain the I)vgIctic and sanitation of the garrison. 	. 	. 	 . 	•. 

 Conservancy sahiwalas - 	125 	 . 	 . 	. 	 . 

 Sanitary Mate. - 	. 	05 	 . 	 . 	 -• 

. Lund SuI)ervlsOr 	. 	. . 	- 	.01 	 .. 

 Conservancy store keeper . - 	01 	. 	 . 	. 	. 	. 	. 

 )crleral Supervisor - 	01 

( Accounts Clerks - 	01 	. 	 . 	.. 	 . 
• 	134 	 . 	 . 	.• 

10 	1 he No of consurvtn6Is cmploycd during the last three years are as under - 

Month Year 2000-20011__Year 2001-2002 Year 2002-2003 Remarks- 
April. - 	.64 52 132.. 	-- . 

May - 76  113  
June  79 116 . 
jy. - ;2 79  123 	. . .. . 	-. 

5?  ............ 	I 112 ----- ' 
September 50 _.J.L----- 	..±9....:_____  

tobu -- 1 	IS 117 -- -- 
November . 	I / hiS  

8 :-- - 
- 220 	 5'  

Februimimy - I 	1 	 . 272 	. . 	132 
March 	. . 	.• .. 	.-.. c) -- 	ft 	- . 	. 	:. 

l'othl 	730 	• .-- . 	. 	• 1 1 534. 	• 	• 	 1,341 	 . • 	• 

During Ffl)( u- 	the borniat ion moved out. to 	P VI JAY 	nd conserviumicies were- 
iu1'boyecI Fuom -\or to lii 	0( ii the 1 ,11m moed to "(.)P iAi 	i\}.AM' and 11w rnbnynwnt 



Considu ing th requncment of Stn IIQ, LeimaUong as mentioned in Para 8 to Para 10 the 
board fuiil.ier recommends the following: - 	 .. 

P. 	 (a) 	Employmcnt of 134 Consrvarcy on.Casual basis from 01 Jun 2003 to 31 Mar 2004. 

(b) 	1 hc pay and jllowanccs of the conservancy st.atf are to be paid out from Major I lead 
2076, MinQr 1-Ie*d SOOA (a) Conservancy grant, CGDA c.ode No 560/01 

I I (On& hund d thu ty foui only) ConsLrvtnut I abow be p iid R.' 69/ R upc' 
• 	. 	sixty nine only) per day n. in5killed labour. as per Govt of Mnnipur Office of the Labour 

Conuuissioncr letter No Lah/89/82(CLll') Vol -VI dt 18 Feb 2003 which isawcnded froni 
time to time. 	 . 	. 	 . 	 •. 	. 	. . . 

(d 	The authorization of concrvahcy staff as given in. Para 9 above should be made 
applich1c to Station 1-1c . adc1tiarters Lcinitkhong (Manipur) from 01 Jun 2003 to 31 M ir 20)4 

Presidlig Ofóer 
• 	 : (IC-40935H Lt Col RK.Ravi 

HQ59MtnBde) 	. 	. .. 

'I.embers 	I. 	. 	 . 	. 	. 	. 
975)\ (1pt SK flub 

	

(1c-60477Y c;ai,t Virindc Si adhu. 	••. • 	 •. 

191PUi)  

Centrai 	 . 

2 7 	2009 

L C.,
hatt Bench 



/ RECOAON OThQ 

MLIM /' 	flIBOiW 
MLLJ 1 iY_UAflQI 

1 	I agree with the recOnUTUAl(LItn)fl of boaid of othcc.r' 

2 	1 reconuni.nd that the following onscr.ancy staff (Casual Labours) be employed by 
Station 1-Icadquartcr Lcimikhong (Manipui) for conscrancy duticc at Lcimakhong Military 

• 	 Station 

(a) 	Conservancy Safaiwala 	 - 	125 (One hundred twenty five) 

• S 
	 (Ii) 	Sanitary Male 	 - 	05 (Five) 

Land Superisor 	 - 	01 (One) 

Cnnscrvanc 	toro. LLLpCE 	 - 	01 (One) 

(c) 	General Supervisor 	 - 	01. (One) 

(1) 	AAmIlt Cktk  
Total 134 

3. 	I frthu rLcolnmcnd th't - 

• 	 (a) 	The pay and  allmi-wices. 	conservancy 5trtIi be paidout  from Mator i1eud2076 
Minor Head 800i (a) Conservancy giant CGDA Code No 560101 

(b) 	13 (One hwxlrcd thuly tour onl)) Conuvancies labour be paid Rs 69! (Rupec 
itxty nine only) pet duy as unNklhled lubour WI 	(i ir ovL of Minipur Oflic' of (lie I iibour 
Commissioner letter No Lab/89/82(CLIN) Vol —VI dt 18 Feb 2003 which is amended from H 

• 	 time to time. 	 0 

(c). 	The authorization Of conservancy staff as given in,Para 2 ave should k:rpade 
applicable to St ition lie idqu nlcrs Leinukhong (Minipur) from 01 Jun 2003 to 31 Mar 200 1 

Station 	Lc i Iuakhong  • 	 • (VKBaturi) 	• 
lung 

Dated 	4. Jun 2003 	 5. 	 Stn:Cdr 

Centraidr:i 	'i: I• 4 ; 

whaU Beach 	J 

vockra 

• 	

•• 	 •.; 
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Dted - 9 Jn 2005 

,-' _ .-. 	_ 
i• .., 	'I i j_  :i . - 

All  4*/II 	I I II 

Sin HQ .LeinL. 

Stn HO LeIn':akhOrP 



To 	 . 	 H 
Station HQrs Leimakhong 
do 99 APO 

Subject- Board Proceedmgs for employment of 130 Conservancy workers for 89 

Reference-Your letter No 2605113/Six' dated 01/02/2005 and 03 02 05 

Kindly refer to your office letters cited above through winch the Board 
proceedings for employment of 130 daily wages workers for Consy services have been 
submitted to this office In this connection please refer to this office following letters (1) 
Pay/331XV1Il dated 18 01 05 and (2) fax letter of even No dated 01 02 05 

We have asked your unit to furmsh the required information as under for 
consideration of the case - 

I Status of your HQrs4 rndicatmg whether your station is a permanent or 
Adhoc or temporary showing the PET/WET 

11 Casual Consy Workers are not at all permitted to be employed for more 
than 200 days m a year as per provision contained m Govt of India deptt of 
Peisomiel and Trag QM No 490 14/2/86-Estt (C) dated 07 06 1988 as 
circulated under Army HQrs letter No 6316 1/Q3 (B) dated 7th May, 2002 

1ti 	copy sent to you Hqrs Cl Force (NE) letter. No 1758 1/R/Q3B datedZ2nd 
Cerli 	 1 bct May, 2002 (Copy enclosed) Please furnish the authority for employment of 

tcasual labourers continuously for more than 89 days at a time and beyond 
2j 	309 	\200 days in a year.  

cf3 	Tl It is observed that your HQrs has employed the same casual workers 
• .\ _ T uwahatiBencch 	onthitiously for last several years in .contraventon of the proVision of.the 

above letter. Please submit the authority under which Y0 :HQi!s been 
authonzed to employ 130 no of, daily wage labourer in violation of the 
provision of above mentioned Govt letter. Please intimate the MOD letter 
regarding post creation for 130 Casual labourers and the authority for the 
appointment 

IV In case the regular staff is sufficient additional regular posts should be 
created but we have observed that your unit has not make any, effort to 
approach your higher authorities and the MOD for the purpose As per 
AHQrs Letter No 6316 l/Q3(B) dated 07.05.02. your unit has not submitted 
the above information as called for vide our letters mentioned above but you 
have approached your higher authorities which is not at all appreciated It is 
for your information that CDA cannot accord financial concurrence if the 
same is not done as per the relevant provisions of rules/orders of GO I 

AFESTED 

ADVO" 4Yt 
- 	 - 	 --•- 	 .--•---- 	 --- 	 - 	 -.-----.- -------_r_- 



A 
/ 	 However, in view of the unprecedented and abnormal situation in the state, 

( 	
financial concurrence is accorded as a very special case and subject to the clarifications of 
the observations mentioned above for employment of 130 civilians casual labourers for a 
period of not exceeding 89 days at a spell w e f 02 1004 to 29.12..04 and w e f 
0110 2005 to 29 03 2005 and further concurrence will not be possible unless and until 
required clarifications are furnished 

Sd! 
(C ZOTHANKHUMA) 
Jt CONTROLLER 

Copy to - 	 For information please 
The 0-i/c 
M Sec. (Local) 

Sd! 
Illegible 
(RN. BORA) 
ACCOUNTS OFFICER (?AY) 

CentraiAdrnnd'FTcbU 113 I 

2 	2009 

rurwaha: 	\ Bench 

AITESTED 

4DVOC4T 



. 	, 	. 	 Nu. i1vi:ixviii . 	. 	
(.)l11' of I Ii'(.l)A ( iwiiIii, 

I J ii t iti i \ i I i ii i , N u i i i i 	i 

	

. 	
I 	I 7 ! 	• . 	: 	' 

- — 

S(iltiofl I' ) i S Liliiiahlioug, 
CIO99 

I 	SulijcU 	Boud PloucduLgs loi uiiployiiieiitofl3O Coiiscivancywuikeis 
foi 89 

'I 	Refeicnce 	Youi lettei No 2605/13IStji dated 01/02/2005 and 03.02.05.  

i ICI to your OIUCL letters citut bo Itu ough which thL 
Boai d p OCcC(ILfl, kipr unplovm it(s ol 130 thxilv W1i1'C w ox J rs lox Consv 

se.1 - v ices 1 	b 	II slibiliMcd lo OIk Ofili ( 	III Iils ()il1l( &IIIIII piE 	( IIEI (0 IlAh 0 IflE loUovinjr 14 if CA m. (I) Ii,/ 	/\VI H iIii 	d l 8.0 I U 	iiI (1) lu 	I U 	01 4 V4 4* no dn1 it 
UI 02 0 5. 

We b5i'vil 14J(( (I yom .  II1111 4() f xI1IsJl the xqiilzeJ lIJloIIllHtJo,1 $S 111111(1 
1W 4. 0Zh'lti(1il oii Eli 11I( 

I I 	 I 	I i hl.s vi* your 11 Qi 	indic itv 	ivlu (lit I WI I' .9t:10oll 19 1 perplallelit 01 
j\d ii (It (ii U iii pox Ii ' sixo LIU! the  

II 	( SL1 ii CMI'sy. '\ 01 hci S i1 C not I ( 'iU pi plfil f i t1 	4 ( 1 
(Ii xn 200 d IS HI I YCIU is pU 	1 0'lS10ix ((Jilt iiiil in ( 0'T 01 
dep(t ol Pci wiiid and 11 ig QM No 4901 4/2/6l H (C) d 1(1(1 
07 06 1988 IS t(I ( IJlilk(J iIiI(ICT AT ffl hUt s I (tIE I no 63 I61/Q3 (U) 
daftd 7 M y, 2002 COPY sinE to you by IlQrs. C! Foici (Ni!) littw Ito 
17581/R/Q313 dn(ed 22 May, 2002 (Copy uiclosed) Pluise fuiiilsh (LiE. 
11(011(110)' 101 	 jilo IIICIiL of ,  casual 1111)0111 ( I S ( oIi(iiuwtxsly 1wv 11101 ( 
tixtu 89 dii S ata tlziic IiZZEI hej'wul 200 tLij s In a 	ii 

UI 	it())( I V( 1 (lint 	0Ifl 	lQi hits (ItlJ)lo( l ilI( SiIIII( 	iiuid wu. lit (on hiUOIt It) toi (IlL Ii t MLV U It C U S III (E)Il( I i\ ni 1011 ElI tttt 	l (I ul 
 

(lie, itliov& liUU Pie ic suliiiiit the authj ltv uiiith, whIt ii vow I IQi 
H 	it itiitiiuz IICEI to ulIplo) 130 ito vi dali) 	Jabotu i s Iii VI()L1114)ll of HIE JU 0 Isloti it nhovt mCultuo,Ie(1 (ovt li He, 	PIpn4 iltxu tl 	lixi iIO1) litici 1cgitLt1i1i 	jitit C!(ti10Ii For IlO Lxwti 
I tboui LI 1111(1 (lie iutIio1 IIY (or the '1J))0inf lt'( ut 

Iv. 	In c11c fIR I LguJj Stiff is iiisufficit ut IIU%U 1 101110 I LgUhLi J)us( SIIOWU he LI itid hut c ii i e 'bscx ed III it yoUI (nut h.,s 
 

to apiwo.1101 Your liJglie autliontics 1111(1 the MUD JQF the 11111 pose As 
Pc AliQis Leilci no 63161/Q3(13) d Ot d 07 0502ow unit li u not 
Sul)III1U((1 the above x1ulo1jna(jtj as (iIlkd For VOle OUT IcOels 
no. It(lojo.tI abo v e IJLII ) Oil 111I'(. ll1 1 !U() I( lit (I )O4IZ lxuglici aitiUxoi OIcs wlii&Ji IS 1IQ( II 'i1I 11)1)1 ( tiaftil 	li k lot 	0fli liifot 111110011 ihiif ( IIIIWf ut&t uud 114i111R111 L,jj( ui 	it (Jo. ifihlit *s nut dootIt.,I P I lIl( ''V:tij( 	 E)l'I(It(4 fordvt's  

on 	 . 

1kF 3UT 
Ceritr2l AdminnifAra0w TcburiaI 

2 	2009 

Guwahati 
ADVOC.41 	 . ... 

Diiit ;J,)pn 	 . 
N. 
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- 	- 	 ANNFXURE- 

CENT ADMINISTTWE TRIBUNAL  
GUWAHATI BENQ±I 

- 	

ft 

7 	 nginal pplic Aation No O 	 260 of 2005 

Date of Order This, the 71daY of May, 2007 

THE HON'BLE MR K V SACHIDANANDAN, CE CHAIRMAN 

• 	 1.. 	•Shri Soni Kuki 
SupervisOr/C01ServcY Staff 

2 	Shri AthanS Kuki 
Sweeper! Conservancy Staff 

3, 	Shri Seipad Kuki 
Sweeper! Conservancy Staff Cntra 	11I - 	Y' 

	

4.1 Shri Lamkholufl 	 J 	S  
Sweeper/ ConservancY Staff 	. 	2 3 	2009 

5. 	Shri Deepaic Kutnar 	. 
Garden Ma1i/COflServa1Y Staff 	

L!!th 

6 	P1 Meri Kuki 
FàIni1YAttendan0nservan Staff 	. 

7 	. Shri Sankar Sarma 
Cle ConServancYStaff 	. . .. 

8. 	Sri Puma Lama 
Sweepen/C0fl5ervan Staff 

/ . 	. 	Shri Ram.KUmar 
\ Garded 	 i/Conservanc Staff 

'tea
• 	 • • 

• 	'p .  

\' 	
Shri Mohan Kurnar 
Qffie Staff! Conservancy Staff 	• 

ii. Shri Deepak Prasad 
Garden Ma1i/COnSerVaY Staff 

12.. Shri Thangkholum Kuki 
Sweeper,lConservancy Staff . 

• 	13 5 jsQn Ma gKuk1 	. 
SweePn/C0nancY Staff 	 . . . 

14 Shri Ginlen Kuki 
• 	. Ga de Ma1i/C0ns vancy Staff 

4DV0T 	 . 	. 	.. 



) 

1 
ahatiBénch 	- 

, 	

-- 

2 

 Shri LamlunKu 	
•....:. H 

Svcp..rI Conservancy staff.  

 Sh 	Dilip.Kumr  
Garden MaIL! Conservanc' Auff.- •.  

17 ShnllanchiaKflkl 
Sweeper! ConsrvanCy staff 

shriTskaiKud • 	 18. 
Garden Mali! Conservancy staff. ; : 	•. 

19 Shri Maherider Kuthar 
• 	

. 
Girden MaUI Conservancy staff. 

 Shri Govinda Prashad 	. 

Clerk! Conservancy staft. 	. 

 ,NIui Uday IC mar 	. 

D4ispechen/ Conservancy staff. 

 Shri Sun gin Kuki 	. . 

Cement MistnJ Conservancy stair 

 S1nt.CinRUlhiKUkl 	. 

Fanily La4ies Attnthinc! 	.. 	. 

Conservancy staff. 	 •. 

 Slui Nth 	. 	 : 	 •.• 
. 

Sweeper! Conservancy stiff- 

25. Shri Prem Kumar 	.' 	. 

Garden Mali) Conservancy staff. 

• IJ 
 

26. 	Shii Gopal Sharme . 
0. 	 Sweeper! Conservancy, staff.  

27 	$hn Mnga Vnphei 

•..• 	. 	 .. Sweeper! Conservancy stafl 

' 	
•, ! 	..... ,.j.. 	 . • \; 	:./.. 	. 	.28. 	Sit.TaDevi 

Dental Stall! Conservancy staff.  

29. 	Shri Govin Argil 
Garden Mt,1i) Co ervancy sta: 

• 	 30. 	. Shri Rajen Shanna 	. 
Sweeper! Conservancy staff. 	. . 

Shri Tharg. nijnlaj Kuki 	• 
Swcepe! Conservancy 	.. 

S1uNguiIaI.KUki .. 
Sweeper! Conservancy staff 	• 

,DVO 



• 3. flfl 1,-1i[IOLUUL)U 	•. 
Garden Midil Conservancy staff.  

37 Slim Vurn thLing Kuki 

-- - 	 - Svceper/ Conservancy staff 

38 Shn Gigin Kuki 
Swcper/ ConarvuncY staff.  

4 39 'hn lii Kiurwr 
Girkn Matii Conservancy staff. 

ruvv, ahatt 40 Shri 1 tngLi Prashid 
(jardtn Mali] Conservancy staff 

41 ShriLoknath 
G4rdcn Mn Ii.! Conservancy staff.  

42 ShriC KimbaiKuki 
Seeper/ Consuvancy staff.  

43 Slim Jane Lam 
Garden Mnli] Conservancy staff 

44 hnMiin,grn Vaiph&i 
Swetper/ Conservancy staff 

j 45 Sint Rita Sarina 
School Mother! Conservancy staff 

46 Shn Gopi Sarma 
Sweepr/ Conservancy staff. 

47 Shn Lal thang Kuki 
SWti'fltr/ Conservancy sta1. 

-rrTED 

•:•..••._•_ 	 .. 



 Pum khoman 	Kuki 	. . 	. 	. 	.. 
S 	ceper/ Conscrvancy staff 

 Sri K. Janglum Kuki. 	. 	. ... 	 f 
')wLcp<I/ Cotitrvancy stafI. 	t 

54.. SriThitnbai 	 0 •  •.• 
Swjx.r/ Consuvancy stafI 

0 55. K 	din Aboumei  

Swpr/ Conservancy ,  staff 

• 	 . 
. 	56. Gin Nanig Kuki 	. 	. 	.• 	. ... 

Swecp&.r/ Conservancy staff.  

57. Sri Kanibai 	uki 	 0• 

r'c• 
. Sweeper! Conservancy staff. 	.. 

CetniI1W  58 SrtCiirn,bi 
$epr/ Conservancy staff.  

23 
59 Sri Mikot Dcvi 

School Mother/ Conservancy staff 

Bench 
60 Sri l'usclui Vupbei 

0 	

0 Sweeper! Conservancy staff. 	. 

 : Sri Pusneihas Kuki  
Sweeper! Conservancy stall 0 

00  SriPalurnKuki 	. 	 . 

0  

Sweeper! Conservancy staff. 	. 	. 

:j 
63 Sn Henkho Sun Kuki 

Swu.per/ Conservancy stall 

• 
/Yqc:; 	%\ 0 	 64, Kh Kuntar Sinh.. 	' 

0 

Chowkidar! Conservancy. staff. 

.Lk '.I 4A 
0 

 
•0 

0 	0 	 •. Ng.Ajay . 	... 

• 	 .. 	:./ 	.. 	. 	. 0  Sweeper! Conservancy staff. 	.: 	•. 	. 	. 

Pit 1-lirojit 	.• 0 	' 
• 	. 	. 	0   

0 •  .. 	. 	. 
0 	

0• . Sweeper/.Conse.rvancy staff 	.. 	. 

 Seipu Kuki 
0 

O 	
0 

. Sweeper! Conservancy 	aff. 	. 

•0 
 Ng. Loken 	 . 	. 	. 

• Painter! Conservancy staff. 

69.. 'ft. MuiiEy 0 
Sweeper! Conservancy staff. 

0 70. Ch.'Delakihinag 	0 
0 • 	

0 Sweeper! Conservancy stalE 	... 
0 

/ 	
•0 

-- ............... I. 	 ....
0 

0 '  

0 	

0 0 





6 

89 Sri C1in Ltm Kuki 
Svcper/ Con.scr'ancy staff 

90 Sri Haskn Nang 
Spr/ Con.scrvancy staff 

- 	 ( 
91 SnAbWeiraibo 

• 	 . 	 . . 	 . 	 - 	 . . 	 . 	 93. 	Sri Deliram 	 •: . 	 . 

Gardii Mall Consu-wincy staff.  

94 	Sn KhargaBdur 
Swu..p4.r/ Coii.suancy staff.  

95. 	Sri La ini.ig  

2 - 	
- 	

. 	 SWCC)cr/ Coi.iservaiicy stafi 	. 	
- 	 . . . 

Bench :6 )7.. 	Sti Rnju.Lanu 	 . 	
5, 	.. 	 .. 

Con..ranc) staff 

98. 	. SriPajang 	. 	
.. 

Conr.se ancy stall 

• 	 . 	 . 	 . 	 .' 	 . 	 . 	 . 	99.' 	Sri 	in1 Guing 	:' 	 •. 	 . 	 . 

Conservancy staff 	. 	 . 	 . ..' . 

100. 	G. Mhou Kurnar 	 .. . . . . 

Cons4xVallc)' stall 	.. 	 . 

• 	 . . 	 . 	 . 	 . 	 . 	 101. 	Sr—ranka Nath 	. 	 . 	 . 	 . . 	 . 

Conservancy staff 

C~ 411' 
	

\ • 	 . 	
. 1-02. 	SriSujanda . 	 . 	 • 	 • 

Conscriancy staff 
12 

	

- 	 io 	SiiLi1Uiohou 

• 	 . 	

. 	 • 	
• •Coiiservaiicy staff 	- 	 -'. 	 . 	 . • 

hP . 	 . 	

. 

104. 	Ab. .Josk.ap 	 •. . • .•. 

• 	 ., 	 • 	 • 	 . 	 Conservancy staff 	. 	 • 	 •'• . . •.• 	 • • • 

105 	nPILamNuruyan 
Conservancy staff: 	 . • 	 • 

106 	Sri Naruyari Sharina 	• 	 .. . 	 • 

Conservancy staff 

• 	 107. 	Sn Jitan C'harkraboriy . 	 .. 

Conservancy staff 	• 

• 	 -.5 	 • 	 S 	 . -. - ............... .1. 

ATTESTED 

• 	 . 	 • 	 • 	 , 	 • 	 • 	 . 	 • 	 .• 





1 
F t 8 	) ' 

-- 	 .' 

5 	The Station Commander 	
1 Cent:aA 

Station Headquarters 	 / 
2 

eimakhOig 
	- 

Il 
C/O 99 APO. 	

: 

6 	
The Conti olle' of Defence AccOuntS (CDA) 	

j 

Udayafl ihai SatgaOn Nai engi 	
SOnch 

Respondents Guwahati 

13v Ms lJsha Das, Addi C G S C 

The AppliCants, 113 in numbers were 
engaged as 

ConseanCY Stall (casual labourS) under the Station 

Commander, Station uart 
e1rnakhoni do 99 APO 

Their case is that they were 
engaged as such under the 

Respondent No 5 i e , Station Commander Station 
	adquaer 

1m
akhOng C/o 99 APO on different dates Since 1985 to 2000 

till March 2005. All of them had worked for more than 240 days' 

- 	 •, 
1 year since their respective dates of 

flgagemt Some of 

had worked for mole than nineteen (19) years 
henq 

\iQ 
L 	tiUOUSlY 

under the Respondents These ConSeaY Staff 

were engaged for various purposes such as 
5anitiZiflg station 

cell, 5eepiflg, 
disposing the garbage plantation o trees and 

flowers for bêautifi3tb0nW0 etc. Their general dY 
hours of 

4pVOC. 



1' 
/ 	

these Conservancy Staff are from 7 A M till 5 P M They were 

also issued Photo Identity card (Anne\ure - k & Al) on yearly 

basis According to the Applicants, the 0imakhoIgMIlitarY 

Station covering total land 876 745 acres is prone to disease 

like malaria and allergic manifestations due to dense vegetation 

and wild growth of congress grass The casual Conversancy 

Staff are required for the following purpose in the Le imakhong 

Military Stati.on . . 

Collection and removal of filth and rubbish from the 
convenient places of the station 	.. 	 . . 	 . . 

Collection and removal of sullage water 

Making arrangements for disposal of filth, rubbish 
19 	 and sullage water 

Maintenance of open spaces playing fields, training 

WN areas, and ranges located outside unit lines 

	

IUW' . . . 
	

.
ConseaflCY, duties in respect of Offrs, JCOs and OR 
farnilyquaerS. 	. 	. 	. . . 	. 

Maintenance of roads and drains alongside the roads 

Maintenance of hygiene and sanitation of the 
Garrison. 	 . 	 . 

The Applicants submitted several representations (Annexures 

	

C, E 	 n F & H) for their regulaSatlOn in service On 19 01 2005 

(Annexurel) Applicants filed another representation for 

4t3 
Ouwahati Bench 

TESTED 



1() 

payment of their salaries But without considering their case 

the Respondents had disengaged the services of the present 

pplicants in the month of March, 2005 Aggrieved by the said 

( tion of the Respondents the Applicants have filed this joint 

O.A. under Section 4(5)(a) of the CAT (Procedu.re)Ruls, 1987. 

seeking the following reliefs 

'8 1 That the Respondents may be directed by 
the Hon'ble Tribunal to confer temporary 
status to the applicants and also regularize 
the service of the applicants from the 
respective date of engagements.":.  

2 	The Respondents have filed a detailed reply 

statement denying and disputing the claim of the Applicants 

The casual labourers were employed on daily wages basis for 

maintenance of Leimakhong Militat y Station and none of them 

had completed 240 days of continuous work in a year Some of.  

t.Fjè Applicants were engaged only in 2000 -2001 The 

i• 	 k spondent No 5 i e the Station Commander is not competent 

. 	 . 	. 	. 	. 	 .. 
to convert the casual labours into permanent post and he cannot. 

miC ease the wages of the Applicants The wages of civil 

labourers/casual labourers are being paid at the rate fixed by. 

the Labour Commissioner of Manipur for the unskilled 

labourers. Sirce. there was a ban on recruitment some casual 

- 

Jv 

/ 

Cert'Mn 	t'€ 

VOC kf It 2 	..L 2009. 	1. 
\ W .rt3 

Guwahati Bench, 
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labourers were engaged for maintenance for Station 

Headquarter, Leirnakhong since 1986 till March, 2005 and 

/  payment was made from the fund allotted under C6de Head 

560/01 till September, 2004 but the Respondent No 6, i e, the 

Controller of Defence Accounts, Guwahati refused to pay the 

wages of casual labour under the said code since October, 

2004 Since they have not completed 240 days of continuous 

work in the department as casual labourer they cannot be 

granted temporai y status and subsequent regularisation 

Respondents strongly denied the claim of the Applicants •t.ht. 

some of them had worked for more than 19 years in the 

part men t 

3.........The Applicants have  also tiled a rejoinder. to the.. . 

reply statement reiterating the contentions made in the 0 A 

Fhey submitted that it is admitted fact that the requirement of 

permanent conservancy staff is necessary to look after ithe 

Leimakhong Military Station. The Applicants further: s.bmitted 

that at parigraph 10 of the written statement Respondents have 

admitted that some casual labourers were engaged for 

maintenance of Station Headquarter since 1986 till March:. 

2005. 	. 	. 	. 

2009 23 
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4. 	1 have heard Mr.A.Ahmed,' learned counsel.. for, the: 	'•:,• 

\pplicants and Ms Usha Das learned Addl C G S C for the 

Nespondents Leat ned counsel tor the pat ties ha'e brought my 

attention to the various pleadings, materials and evidence 

phced on record Learned counsel for ,  the Applicants would 

ai gue that haing utilized the serviccs of the Applicants for 

SUCh a long time (in case of some Applicants it is more than 19 

years, for others it is more than 6-10 years), the .Respondepts 

cannot deny the relief as claimed by them He argued that all 

240 days at continuous work in a the Applicants had completed  

lendar year for conferment of temporary status Learned 

ounsel argued that the Respondents themselves vide 

Aunexuie -D lettcr dated 22 05 2002 admitted that works 

performed by the Conservancy Staff iaid out of CGDA Code 

1èad 560/01 is of . regular. nature. As such, the; instant 

f- 	'p1cants were paid under the Code Head 560/01 as the fund
zj  

btted under this Head is for regular nature.. Since there are 

sufficient woi k of continuous nature under the Respondents 

there cannot be any difficulty for the Respondens to' 'engage ' 

the Applicants on Permanent basis. Ms. Usha Das, learred Addi. 

C. G.S.C. on the other hand, persuasively argued that Applicants 

tatu are not entitled for, grant of temporary s.s sice they had  not 
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/1 	
completed 240 days of continuous work in any calendar year .  

/ 
Further, she denied that some of the Applicants worked for 

more than 19 years By paying wages under code Head560/01 

a casual labourer cannot be made a permanent post 

5 	I have given due considerations to the arguments, 

pleadings, materials and evidence placed on record Now, the 

	

• 	question fo adjudication is as to whether the Applicants are 

entitled for conferment of temporary status and subsequent 

regularisatiOn in ternis of the Casual Labourers (Grant of 

Temporary Status and Regulari.zation) Scheme, 1993;. 

the Applicants were engaged:as Conse rvancy Staff 

the Respondents The claim of the Applicants is that 

\1,Ance there are permanent posts undr the Respondents there is 

• a sco.pe for permanen.t employment for them. Learned counsel 

has brought my attention to the Annexure-D letter dated 

22 05 2002 wherein the Office of the Headquarter CI Force 

(NE), C/o 99 APO stated, "The work being performed by 

conservancy staff paid out CGDA Code head 560101 is of 

legular nature" The recommendation mde by the Board of 

Otficers on 2 nd June, 2003 and subsequent dates was also 

approved by the 
5th Respondent. The contentio. of the 

• 	H 

/ri 

	

entr, 	 1r$b 	 . ufl( 	• 	 • 	 . 	 ; 
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Respondents is that aforesaid Board proceeding had not been 

concurred 	the CDA, Guwahati, i e t h e. 6th Respondent The 

Casual Labourers (Grant of Tempoi ary Sttu 	and 

Regularization) Scheme, 1.993, was introduced by the Govt. of 

India with effect from 01.09.1993. The on'bl.e Supreme COUrt H  

in the case of Mohan PduI vs Union of Ind'a, reported in 2002(4) 

SCC 573 held m the__saidscheeisaone__timemeasur e _ and _ not an 

ppgoingprocessto _includeallthecasual _labourers _forall__the 

tmestO come rhe aforesaid scheme has been formulated to 

take care of the case of the casual laboulerS who had been in 

engagement at the time of introduction of the scheme and 

completed 240 days of work in a year.prior to the stipulated 

date of notifatiOfl i.e., 1Q.09.1993 Though the Applicants 

claimed that all of 'them had completed 240 days of work 

ontinuouSlY in a year and some of them had worked for more 

than 20 years, they have not been able to produce and proper 

clounfltS to substantiate their claims Photocopies of some of 
fz fft' 	- i 	T T1deitity 	ds/EmplOymeflt Cards wcre produced by the 

•\ 	
\., 	. d' .•. 	 . 

N/uâfltS, but the same do not indicate their date of their 

• 	en ágemefltS Therefore, it can be said that the Aplicaflts 

were eggedoflvari0us spells of time. 	• 

flTPt 3fi71 
Tbunag 

2 	2009 
• 	rji' ;wf • .• 	

•hati Bench 

ADVOC kTØ 
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6 	
Learned counsel for the AppliCantS in support of his 

contention, relied on the following decisions - 

/0 Woi kmen of BhurkUflda CollierY of Central Coal Field 
Ltd -vs Bhukunda Colliery of Central Coat Fields 

Ltd, reported in 2006 (3) SOC 297 

0 ••  
State of Karnataka -vs -  UmadeVi (3) 	in 2006 

(4) SOC .1; and 
0 

Mineral Exploration Corporation Employees' Union - 

vs Mineral Exploration Corporation Ltd, and 
Aother reported in (2006) 6SCC 310. 	. . . .. 

In support of her contentions learned Addi C G S C 

ilso relied on the following decisions - 

(a) 	State of Karnataka -vs -  UmadeVi (3) reported in 

.2006 (4) SOC 1 and 	 : 

Judgment dated 18 07 2006 passed n 0 A 

No.1873/2004 1th0.A.N0672,2OO5, of 

Vijay Kurnár & Others —VS Union of India & 

Others 

I have gone through the aforesaid decisionS and in 

respectful agreement with the dictums laid down in the cited 

cases by the Hon'ble Court/TribUl. 

Much water has flown through the river and when 

repated. directions of variouS Courts have finally been..Settle 

by the Hon'ble Court with a direction to the Cetal Govt. to 

. 	 - 

1.• 	

.. 

4pVO 



formulate a policy for regularization of the casual labourer the 

DOPT has foi mulated the Casual Labourers (Gint of 

1 cmporary Status and Regularl7ation) Scheme 1993 that has 

been discussed above The Hon'ble Supreme Court has now 

settled the law in the case of Umadevi (3) (supra) that service 

of casual labourer, work charge employee, ad hoc employee 

cannot be permanently regularized dehoi s the rules', such 

persons would only be considered as per the Recruitment Rules 

on fulfilling the required criteria. 

7 	Now, it will be befit of things to evaluate the case of 

he kpplicants with the above legal position The Hon'ble 

Supieme Court in its latest decision in this regard rendered-in 

the base reported in (2006) 6 SCC 310 (supra) obseed that 

ample material on record showed that temporary/casual! 

contingent employees of respondent Corporation were doing 

• 	 work of pemanent rature and work which used to be done by 

7' slled employees, but were continued as temporary/contingent 
, 

en,for long duration of time and held that it shall 	be 

PToPer to regularize the services of such workmen who had 

woiked for seveial. years, however, the workmen in • .order. to 

succeed will have to substantiate their caims as per.. 

1Tf 31! 

-2 	2009 

Tulihati Bench 
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established principles of law. The matter was remitted back to 

• the Tribunal 	by. the Apex Court with detailed directions to 

/ 	
decide the case of the employees therein strictly in accordance 

with and in compliance with all the directions given in the case 

• . 	of Umadévi (3) (supra), more partic,ularIythe.paragraP1S .12 & 

53 	thereof, and without 	being 	influenced 	by 	any 	of 	the 

observatioits 	made 	in 	the 	Judgrhent. 	For 	better 	elucidatiQn 	. 

paragraphs 	12 & 	53 of the said judgment is reproduced 

below:-  

..'12. In 	spite 	of.thischeme, 	there.may 	be 
occasions 	when 	the 	sovereign 	State: . or 	its . •.. 

instrumentalities will have to employ persons 
in posts which are tm.porary, on daily. 'wages, : 
as additional hands or taking them in without 
following the required procedure, to discharge . 
the 	duties 	in 	respect 	at 	the 	posts 	that 	are 
sanctioned and that are required to be filled in 

uiwp'J terms of the relevant procedure established by 
the Constitution or for work in temporary posts 
or projects that are not needed permanently.  
This 	right 	of 	the 	Union 	or 	of 	the 	State 
Government which prohibits such engaging ot 
persons temporarily or on daily wages, to meet 
the needs of the situation But the fact that such 
engagements are resorted to, cannot be used to 
defeat the very scheme of public employment. 
Nor can a court say that the Union or'the State 
Governments do not have the right .td engage.. 
persons in various capacities for a duration or 
until 	the 	work 	in 	a 	particular 	project'"is 
completed Once this right of the Government is 
recognized 	and 	the 	mandate' 	of 	the 
constitutional 	. 	requirement 	for 	public 

CentraAdmjffltr,eThbunaI . 	. 	. 	..... . 

tiBench . '. A 	 , 

•'O 



employment is respected, there cannot be much 
difficulty in coming to the conclusiOn tha it is 
ordinarily not proper for the Cous whether 
acting under Article 226 of .  the ConstUtOfl or 
under Article 32 of the Constitution, to direct 
absor ption in permanent employment of those 
vho have been engaged without following a due 
process of selection as envisaged by the 
constitutional scheme 

53 One aspect needs to be clarified There 
may be cases where irregular appointments

1.

(not illegal appointments) as explained in 

S V NdrayaflaPPa R N. Nanj undappa and 

NNagar3Jafl and referred to in para 15 above, 
of duly qualified persons in duly sanctioned 
vacant posts might have been made and the 
emploYeeS have continued to work for ten 
years or more but without the intervention of 
orders of the courtS or of tribunals The 
question or regulariSation of the services of 

• such employees. may have to. be cbnsidered on 
merits in the light of the principles settled by 

	

• 	this Cout inthe cases above referred to and in 

	

J 	 I the light of this judgment. In that context, the 
Union of India, the State Governments and their 

aei instrumental1t1 should take steps to regularize 
as a one-time measure the services of such 
irlegLilarlY appointed, who have worked for ten 
years or more in duly sanctioned posts but not 
under cover of, orders of the courts or of 
tribunals and snould further ensure that regular 

• • . . ecruitmentS are undertaken to fill those vacant 
sanctioned posts that require to be filled up, in 
cases where temporary employees or daily 

(

\ wagers are being now employed The process 
cjJ ; must be set in motion v.ithin six months from 
\\ this  date We also clarify that regularlSatiofl, if 

/ anY already made, but not sub judice; need not 
be reopened based on this judgment,, but there. 

	

• 	• should be no . further bypasSing of the 
constitutional requirement and regularisilig or.  



-- -76 

/ 	
making permanent, those not duly appointed as 

......-  per the constitutional schemël" . . . 

This decision, being the latest and Full Bench Judgment of the 

Hon'ble Supreme Court wherein many earlier judgments are 

F 
discussed, governs the field and binding on all others under 

Article 141 of the Constitution of India The Supreme Court in 

the said judgment has declared that that it is erroneous for the 

Supreme Court to merely consider equity for the handful of 

people who have approached the court with a claim whilst 

ignoring equity for the teeming millions seeking employment 

and a fair opportunity for competing for employment - Further, 

courts must be careful in ensuring that they do not interfere 

unduly with the economic/financial arrangement of the affairs of 

the State or its instrumentalists and recognized the sovereignty 

State inengaging casual labourers on daily wages in 

\blic I ployment as it may require 

The specific case of the Applicants is that 

Respondents are engaging other persons in other works of the 

Lisual nature If that is true, it should be looked into as per the 

accepted legal dictum - " an ad hoc employee should not be 

replaced by another ad hoc employee" is equally applicable in 

çt 	rpf 

I 

 Civa 	L.t 
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casual labourer emplOYme as well, though the Applicants ay 

not be eligible for regUlarisation and 
conferment of tempo4arY 

• 	: 

status 

, 0nsider1flg the entire gamut and facts of the case I 

d 	
to engage irect the Respondents 	

the Applicants on casual 

laUourer jobs in preference to their )ufllorS and new. corners if 

ny casual labourer job under the ResPOnd1entS in 
the unit is 

ailable or in the next available vacanCY In other .  words, 

Applicants will get prioritY for such jobs ResPondents shall 

s and communicate 
pass appropriate order 	

the same to te first 

ppliCant taking the spirit of the above deClSlOflslobservations 

made by the Hon'ble Supreme Cou and this Court 
	 t 

I 
10 	

The Original Application is d isposed of with the 

above direCtioflS In the circumStces there will be no order 

as to coStS 

t• 

1I 
A riz 

- 

2 	
1 	 34 

/ 	
Ttun& 

- I 	
/ 2 
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(Seal) 

260/0AJCC1Stn 	 20 Jul 2007 

Shri Sonsai Kuki (Applicant No 1) 
S/O Late Janisho Kuki 
P.0-Mantri Pukhri 
P.S-Gain phayel ... 
Dist- Senapati 
PIN-795001 (Mánipur) 

LEGAL OPINION ON LEGAL NOTICE AND COURT ORDER: 
DATED 21 MAY 07 IN CASE NO OA, 260/05 

DearSir, 

As per direction given by the Central Administrative Tribunal 

Guwahati Bench in the above referred case, it is informed to you that you have to 

apply for thc said job through the Employment Exchange As and when any 
vacancv is available the Department will consider your case in the light of order 

datçd 21 May 2007 passed by the Honorable Central Administrative Tribunal, 

Giiwaha.ti Bench in the above referred case. . . 

Yours sincerely 

Sd! / ..fltra 	 Ictbuna 

j 	
. 	Prashanta. Kumar 

23 .i]L 2009 	 Colonel 
Station Staff Officer , 

	

• 	. For Station Commander 

Copyto- 	 • 	 . 
HIQ 57 Mtn Div (Q) 	 . 	• 	• 
CIO99AO 	. 	. 	• 	. 	• 

HQ 59 Miii Bde (A) 	 • 	,. 	• •.. 

C/O99APO 	• 	. 	. 	• . 
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/ 	
ENC1A(,EMENI OFCASUALLABOUI 21 

/ 	INC 
honlam Singsit 	 . 	 . . 	. 	. 	. 	.. 	. 

. 62 	Naa Prasad [)hirnal 	 . 	. 	. 	 . . 
03 	. . 	Om Bahadur Thapa 	 . 	. 	. 	 .. 	... 
04 	HJkho1un Simte 
05 	. 	Jeevan KumarDhimal 	. 	 . 	 . 	. .. ... 	. 
06 	India Kumar Acharya 	. 	 .. 

7 	1)cc )ak Hahadur Chhctr' 	. . 	 . .. 	. . 
08 	Bhumi Sangloura 	 :. 
09 	Toynath Sharma 	 . 	. . . . 	.. 	 : 
10 	. Ganesh Rimal 	 . 
11 	Ganaaram Chotihan 	. . 	. 	 . 	 . .. 
12 

nt (ldhdfl 	 1--- 
4 	I eimnithang Kipgen 

15 	Satminthang Ki gen 	 Employed/Hired loi 
.16 	Hihnu (iurung. . 	: 	 six days in a week...: 	. 	' H 

17 	Krishna Bahadul: I'ha )a 	. 	. . 	 and Sunday: as 

1 8 .  . 	Madap Kurrtar . 	 . 	., 	 holidays 	. 
.... 

19 	. W Ma i gjao..Siflgh 	 . 	. 	 . 	.. 

20 	Satkholfl Ki  
21 	. LalmonhiieflS Gan tc . 	. 	. 	. 	. 	. 	. . 
22 	Haokhothg Lenthan . 	. 	. 	 . 	. 	. . 	.. 	. .. . 

23 Nar. BahadüChhetr 	. 	. 	. 	. 	r . 	.., .. 	. . 	. . 
24 	Ramcsh Kumar Gegmi 
25 	DthGhnimeh 

(ThncsgRc: L_ 	-------------- 	 . 

27 	I-leak homang Chop iloi 	 . . 	. 	. 	.. . 
28 	Damar Bhadur Magar  

29 	L. BonBonMaflgafl 	. . 	 . 	 . 	. . 	.. . . 
30 	Luntinsat Ki )gen 

11(10 u Chongloi 
32 	L Simic 

	

Centtraok44 . 	,. 	. 

tL 	tj  
. 	 . 

Benc 

AD 
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/ 

N a ni e 

( honlam ,ifl,SI1 

02 	 umnial  
• 	

03 	On BahadUr Thapa 	•. 

04 	Helkk)lUn Smite 
05 	1eeafl Kumal Dhmial 

• 	 06 	Indira Kumar Achar a 

07 	DeelakBah.'clt1 

• 08 	Bhumi Sang1ou1a 
Tonath Sha ma 09 

1 (.) 	Ganesh Rinial 
1 	Gan 	 ' ChOu llan  

12 	Aiu11Baral.. 

• 13 	Sanliraln PrahaSfl 	 • 

14 	etmiflthaflg 	g 	 Employed/Hill Ibr 

SatiItha 	Ki 'Cfl 	
six days in a week 

_16 	Bishnu (jUt ung 	 and Sunday as 

17 	Krishna BahadU Tha ia 	 holidays 

18 	Madap Kurnar 
• 	• 19 	W. Mangijao .Singh .1.. . 	 • 

2() 
• 	21 	lalmonniens Gaii e 

• 22 • 	aokho1haflg Lenthaflg • 
• 	N ar B ahad or Chhetry 	•• 

• • 	• 24 • 	RameSliKuflTh1 Oegmi 

25 	Dih (jhmiiich 

26 	Gaicsh Remi 

27 	
flOmang Ch0ngb0i • 	• 

28 	• • Damar Bhadur M.aaar 
oil Hon M&m_ .29 

30 	Iunhinsat Kingen 

31 	Hao u ChoiI°i 

32 	• 	Sanaafl1 Dirnocha Singh 
• 	 K. 	1;aoi.Singh 

• 	34 	Scithan0j0flh.S 

• 	35 	DokhOlal KhongSai 
36 - Mangcha Choi '101 

• 	37 	• 	Chonglin Hn 'sin'. 

38 	A.BWareibo 

• 	.39 • 	ft M'ht' 	• 

.40 	Kairidill Ahomai 
-., 	 - 

I 41 	• 	L. Siinte 
2 

• • 

	 / 	

•• 	 • 
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•
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. 	
ENGAGEMENTOFCASUALL30tj. 2 OO?. . 

ol 	(honlam Singsit 

02 	Nara Prasad Dhimal 	 . 

03 	()111 f3hadUr Thapa  
04 	1-lelkholun Simte 
05 	i ecan Kumar D.hi mal 

06 	India KumaiAchaiya  

07 	Deepak Bahadur Chhetry,  

08 	BhwiiSang1oura .____ . . 

09. 	]ovnatli S harnia 	 . 	 . 	. . 

1.0 	•. 	Gnesh Rimal 	., 	 . 	 . 	 . 

.1 1 

 
Garigararn Chouhan 	 . 	 . 	. .. . 

12 	Aijun Baral 
13 	Santiram Pradhan 	 . 	 . 

14 	Letminthang Kipen  

5 . . 	Satminthang Kipgen 	. 	. 
Employed/Hired fri,r six 

16 	Bishnu Uurung 	. 	 . . days in a week, and 
17 	KdshnaBaha,dur Thapa 	 . 	Sunday as holidays 

L _. 	 Kumai 	 - 
19 	W. Mangijao Singh 	 . 	. 

20 	Saikholen Kipgcn . 	. 	 . . 

21 	I.Lainionniens Gangte  

22 	I laokhothang I cnthang  

23 	Nar BaIadUi.Chhe1ry' 	 , 

24 	Ramcsh Kumar Gegmi 	/ 
25 . 	Dilip Ghimireh  

26 	Ganesh Rcgmi 	 2 - 0)9. 
27 	Henkhomang Chongloi  
28 	1)amarBhadur Magar 	... 	 . 

29 	L Bon Bon Mangan  

30 	1 ,untinsat Kipgcn 	 . 	. 	. 	. 	.. 

31 	' 	Haopu Chongloi . 	. 	 . 	 . 

32 	Sanasam Diniocha Singh 	, 	. 	.. . 	. 

33 	K, Suranjoi Singh 	 . 	.. 

34' 	Scithang I £nthang 	 .. 	 . 

35 	Doukholal Khongsai 	 . 
36Mangcha Chongloi 	 . 

37 , 	Chonglin Hangsing 	. 	 . 	. 	. . 	... 	, 
38 	AB Wareibo  
39 	 _ 
40 	Kajridin Aboinai 	 . 	.. 	,. . 

41 	. .L. Siiiite.  
42 	Mohon Kumai Dhimal  

voCATø 	'. 



- ' 4 	ENGAGEMENT OF CASUAL LABOUR: FEB2 

Ser No Name 

01 Nara Prasad Dhimal 

02 Om l3hadur Iliapa 

03 14elkholun Simte 
04 JeeVarl Kumar Dhimal 

05 Indra Kumar Acharya 

06 Deepak Bahadur Chhetry 

07 Bhumi SangOUra 

08 Foynath Sharma 

09 (janesh Rimal 

0 
---
Gangaram Chouhan 

11 Arjun Baral 

12 Santiram Pradhan 

13 I ct.i 	inihan 	 gen 

14 SAI.Ijunthan6 Kipgen 

1 Bishnu (,urung 

16 Krishna Balmdur. fhapa 
-- - 

17 Madap Kumar 
• 	 18 W. Man iiao Siugh 

• 	 19 Satkholefl Kipgen 

20 LalmonflienS Gangte 

21 Haokhothang Lenthang 

22 Nar Bahadur Chhetry 

23 
--- lZairleshKumarGegi1hi 

24 Dilip Ghimireh 

25 Ganesh Regmi 

26 4flhomaflgCl0tgbd1 

27 Damar Bhadui Magar 

28 -- 	L.Bon Bon Mangan 

29 Luntinsat Kipgen 

30 Haopu Chongloi 

3 t Sanasarn Dimocha Singh 

32 
- K. SuranjOl Singh 

33 Seithang Lenthang 

34 Doukhoial Khonsai 

35 Mangcha Chongloi 

36 Chonglun Hangsing 

• 	 37 Kajridin Abomai 

38 L.Simte 

39 R,.ij Kuniar 

40 KarnmifllLtfl 

41 Saihao Singsit 

42 Seikhojaflg 1-Imar 

Employed/lured for six day 
in a week and Sunday as 
ho1iday 	 .• 

(entai Admilviist tit, 1hun 

/ 	23 	•.2O9.\ 

I 
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ENCACEMENT OF CASUAL LABOUR: APR 20.07 . 

	

F

02. Nay lrasad D.himal 	 . 

• 	Hehm SiI 

 L,alklohao Simtc 	
. 	... 

• 	. 	04  

05 	Sathao Singsit 	 . 
• 	06 	Jeevan Kumar Dhirnal 

07 	Thangkai 	• 	. 	. - 	. 

08 	Chonlam Sings'it 	. 	. 	 . 	. 	. 

09 

10 	Kamminlun 	 , 

11 	Doukholal Khongsai 	 . 	. 

12 	Nay Bahadur . 	 . 

13 	1 Iaokhothang Lenthang 	
ml o cd/I I iicd foi 

six days in aweek 

I 14 	Henkhomang C'hongoi 	 and Sunday as 

Mangeha ChOnloi 	. 	. 	 holidays 	
.: 

16 	Chuhglun Hangsing 	. 	 . 	. 	. 

17 
18 	1)ccpak Bahadur Chhctry 

 

19 	1)aiiar I3ahadur Magar.. . 	 . 

20 	Riiesh Kumar Gëgmi 	. 

21 	. Seikhoang Hmar 

22 	ChaneShyarn 	
. 	 j fltri Adm nIst1,o Thbun-'' 

23 	Seilel Vaiphei 	• 	. 	 . 	 / 	. 	
•. 	c 

24 	HaoIuKhong'c11 	 2009 
25 	1 1elkhoang Simte 

26 	1-lelkhodong Haokip 	. 	. 	. . 	. 	. 	. 

27 	Manosat Haokip 

28 	Sehhen Vaiphei 	. 	 . 	. 	. 	. 

29 

 

W. Mangiiao Singh  

30 	K Sulanlol Singh 

31 . . 	Haopu Khongsai . . 	. 	 . 	. 	. 	S 	

• 

32 	Lunminlefl 	S 	 . 

33 	Lungip. Kipgen  

34 	Ganesh Regmi 	. 	... 	 .. 

I 35 	. L.Bon Bob:Mangafl  

36 	Chandra Shekhar 	. 

37 	Diii!) Ghimireh 	. 

39 	Orn Bahadur Thapa: 	 . 	 . . 

39 	KH Robin .Vaiphei 	. 	
.. 

40 	miSanglour 	 .. 	

.. 

• 	41 	Satkholefl Kipgn 	. 	 .. 	 . 

42 	Lalthang 	. 	. 	 : 	• 	• 

43 	• Lalchungnupg 	. 	. 	. 	 • 

44 • 	Smt Priya Dev 	 . 	 . 

45 	Simon Thapa 
SIT 

• 	 .. 	 . 	.4pOCA 	. 	. 	.. 	.• 
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EINGAGEMF 
	ASUAL LABOUR.: MAY 2007 	• 

ame 

01 Nar Prasad 

[02 Helkholun  
f3 1aIlholi.io 

04 Raj Kumar 	. 

05 Sathao Singsit 

06 Thangkai 
07 Chonlain Singsit 

08 Seithang Lenthang 

09 Kaniminlun 

10 Doukholal 
II 1-Iaokhothang 

• 12 1-lenkhomang 

1 3 1\4ancha Chongloi 

14 Chunglun Hangsing 

15 Arjun Baral 

16 Deepak Bahdur 
• I 7 Damar Bahadur 

• 18 Ramesh Kuniar 

19 Seikhojang Hniar 

20 W. MangijaoSingh 

• 21 K. Suranjoi Singh 

22 Ganesh Regmi 

23 L.Bon Bon Msangan 

• 24 OmBahaclur 

25 Bhuini Sangloura 

26 Ghane Shyam 

27 Seilet Vaiphei 

28 Haolet Khongsai 

29 Helkhojang Simte 

30 Helkhodong 

31 Ivlangsat 

• 32 Sehhen Vaiphei 

33 Chandra Shekhar 

34 Simon Thapa 

35 Smt Prija Devi 

36 Haokhokam Vaiphei 

37 1..alkhoihang 

38 Lalchungnung 

39 Kb Robin Vaiphci 

40 Vumkholal 

41 	. Papao 
• 42 Lunminlen 

43 Dilip Ghimireh 

44 Haopu .Khongsai 

45 Jeevan Kumar Dhirnal 

46 iangginthang 

47 Thangjahao 

48 Gangaram 
49 Ginlen Khongsai 

50 Suthang__- 

Fiiip1oycd/1 - iicd for 
six days in a week 
and Sunday as 
holidays 

) 

Centra. 

• 	2 	51JL 2009. 
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ENGAGEMENT OF CASUAL LABOUR 

ç 

,JUN 2007 

. 	:. 

. 	 . 

.. 	. .. 

. 	 . 	,.. 	 . 	. 

•. 	 . 	. 

.• 	 . . 	 .. 	. 

. 	. 

. 

. 

Employed/Hired for 
six days in a week 
and Suncay as  
holidays 

. 

.. 	. 

• 	. 	. 	 . 	 . 	 .• 

. 	. 	 . 	. 	. 	. 	 .. 	. 

entra i A 	ninit ts'v 

 2 	.. 	2009 
. 	 . 	. 	. 	. 	. 	. 

. 	. 

rulwahati 3ench 	•. f 

. 

. 	 .. 	,. 	. 

. 	 .. 	. 	. 	. 	. 

. 	. 	. 	. 	. 

• 

. 	 . 	 .. 	. 	. 	. 	 . 	. 

	

. 	. 	 . 	. 
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_1J 

... 	AJ)VOC4 I 
. 	 . 	. 	. 

- 

SerNo Name 

0 I Nar l'rasacl 
02 Helkholun . 

03 Lalk.hohao . 

04 Raj Kumar, 	- - 

05) Stlno Singsil  

06  

07 Chonlam Singsit  
08 'cithang I cnthang 

.09 Kamminlun - 

10 Doukholal 	. 

II. 1-laokholliaiig 	. 

12. I Ieiikhoinang  
13 	. MaigchaChong!o 	. 

14 	— Chunglun I langsing . 

15 Arjun Baral 	•. . 

16 	—, l)ccpak Bahadur 
17 DamarBahadur 	. . 

1 8 Ramesh Kumar . 	. 

19 Seikhojang Hmat. . 	 . 

20 	. W. Mangiao Singh . 

21 K. Suranjoi .Singh . 

23 
Gancsh Rc.gmi 	. 

L Bon Bon Msangan 
. 	 .. 	 . 

.24 . Om l3ahadur 	. 	 . . 	 . 

25 	. 	• Bhumi Sangloura 	. . 

26 (ihanc Shyam 	 . . 

27 SeiletVaiphei 	. 	

. 

28 llaolet Khongai  
29 HLlkhojang Simte 

30 ilclkhod,ong 	. . 

31 Mangsal 	• . 

32 Schhcn Vaiphci 

33 Chandra Shekhar 
34 Simon [hapa . 	_ . 

35 Smi Pnja Dcvi 
36 1 laokhokain Vaiphci . 

37  

38 	. Lalchuiignung 	. 

39 Kh Robin Vaiphei . 	 . . 	 .. 

40 Vumkholal 	 . . 	 . 

41. Papao 	. 	 . 

42 Luiiminlcn 
43 Dilip Ghimireh . 

44 I laopu Khongsai  

45 . Jeevan Kumar Dhimal  

46 langginthang 
47 Thangjahao 	. 	 . . 

48 ..  —; (jangaram 	. 

. . 

. 	 . 

49 GinlenKhongsai  
50 .Sl.. Scithang 

---- - -- - 
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. 	

. 
ENGAGEMENT OF CASUAI LABOUR JUL 	1 	. •. 

5ev No Name.. 

01 lhaiiahaO 

02 Ganarai1 
03 Ginlen Khongsai 

 

04 '1 	',uthang 

05 	•. Lunminien 

06 i'hangkhopaO 

07 Vumkholal 

08 i,aikhothang 

09 Là1chun 

10 Nckon Chongloi 
Haopu Khongsal 

-- 
12 Om Nalh I hapa 

13 e Dcc.pu ChhUy - kmploycdIi iirccl tçr 

14 W loichandia Singh SI\ days in a wLek 
and SundayS  

• 	15 Mangneo Chongo 	. 	 . holidays  
• 16 Doukho Khongsai 	. 	 . 	

. 

17 Thanghoi Lenthang 	. 	 . 

18 1 alno Siml-e 

19 Hcikhodo!lg 

2() . 	Mangsat 	. 	 . 

21 Mohon Kumar Dhimal 

22 . PaiumSimtC 	. 	 . . -. 

23 

. 

1 hanghai Khongsal - 

Centr iMrpiss1 i: 

24 - (huIflgs 
) 

2 Rm Kumai 
2009 

• 	 26 Dii Kumar 	 . 	 . .. 

• 	 . 	 27 Ganeshwar 

28 Ashok Sanglouta ench 

29 KamminlUn 	. 	. 	. 

30 I Iclkhoaflg 	: 

31 ThangkhaO Vaiphei 

32 Chandra Shckhar 	. 	 . . 

33 1 hanghofl Vaiphel 
• 	. .. . lunpU liangSilg 	 . 	. 	 . 	 . . 

35 . 	 K. Sanjoi singh 

36 Schhcn Vaiphoi 	 . 

37 Ghane Sham 

• 	38 Sathao Singsit. 

39 iangkho Hmar 

40 I Ian Prasad Dhimal 
• 	 41 . 	SeilalVaiphei 

42 Than gsci Lcnthang P 
43 • 	MangkhO Chongloi • 	A1sT 

• 	
.' 	 44 SclictVph 	 . • 	 -. 

DVt 	k g 
45 Hao.iet KhongSai 	. 	 . 	 • 	 . 

• 

• 	 46 KnisIna Banal 

47 - 

----------- 



4XJVmodihclpd  Lfl1pIOVed/HIied toi 
six days in a week 
and Sunday as 
holidays 

. 	 .. 	 . 	 . 

49 Lenkhosei 
50 Sonlen Batte 	. . 

SI Pna Dei 

52 . 	 . PLMi'y 	.. 	 . 	 . 	 . . 	 . 	 . 	 . 

1 aia 1)cvi 
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BEFORE TIE CN1L RATIVE TRIBUNAL 
- 

GUWAHATI BENCH GUWAHATI 
OA NO. 136/2009 

SHRI SONSAI KUKI & ORS 

................APPLICANTS  

-VERSUS- 

UNION FO INDIA & ORS 

. ..............RESPONDENTS 

WRITTEN STATEMENT FILED BY THE RESPONDENTS 

That the respondents have received copy of the OA and have gone through 
the same. Save and except, the statements, which are specifically admitted 

herein below, rest may be treated as total denial. The statements, which are 

not borne on records, are also denied and the applicant is put to the strictest 

proof thereof 

That with regard to the statement made in paragraph 1 of the OA,, the 

answering respondents beg to offer no comment on it. 

That with regard to the statement made in paragraphs 2 & 3 of the OA, the 

answering respondents beg to offer no comment. 

That with regard to the statement made in paragraph 41 of the OA, the 

answering respondents beg to offer no comment. 

That with regard to the statement made in paragraph 4.2 of the OA, the 

answering respondents while denying the contentions made therein beg to 

state that the cases of the applicants cannot be considered under Ministry of 
Defence. The casual labourers were employed as daily wages basis for 

maintenance of Laimakhong Military Station. None of them have completed 
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for 240 days in a year in the department and the applicants are put to the 

strictest proof thereof. 

That with regard to the statement made in paragraph 4.3 of the OA, the 

answering respondents beg to offer no comment on it. 

That with regard to the statement made in paragraph 4.4 of the OA, the 

answering respondents while denying the contentions made therein beg to 

state that some casual labors were engaged during the 2000-2001 on daily 

wages basis for maintenance of Leimakhong Military Station but none of 

them have completed 240 days of continuous service in a year in the 

department for grant of temporay status and subsequent regularization.. 

That with regard to the statement made in paragraph 4.5 of the OA, the 

answering respondents beg to state that this is taken by the applicants from 

the proceedings of a board of officers which was detailed for working out 

the requirement of conservancy staff at Laimakhong Station. 

That with regard to the statement made in paragraph 4.6 of the OA-, the 

answering respondents while denying the contentions made therein beg to 

state that Stn Cdr is not competent to convert the casual labours into 

permanent post and he cannot increase the wages of the labouTs. The wages 

of civil labours/casual labours are being paid at the rate fixed by the labour 

commissioner p1 Manipur for the unskilled labours. 

That 'with regard to the statement made in paragraph 4.7 of the OA, 
the answering respondents beg to state that since there was ban on 
recruitment some casual laborers were engaged for maintenance of Stn HQ 
Lemakhong since 1986 till March, 2005. Payment of the casusal labourers 

were made from the fund allotted under code Head 560101 till Sep 2004. 
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CDA Guwah 

560/01 	2004.
ati refused to pay the wages of casual labour under code Head 

it) That with regard to the statement made in paragraph 4.9 of the OA, 

the answering respondents beg to state that this is a copy of Board 

proceeding for reviewing/ fixing number of conservancy staff required 

maintenance of station for 01 Jun 2003 to 31 Mar 2004. This Board 

proceedings has not been concurred by CDA Guwahati. Stn HQ 

Leimakhong was allotted fund under code Head 560/01 and accordingly 
Board has recommended for payment to casual labour from the same fund. 

The respondents were employing casual labour for maintenance of station 

and they were paid from fund available under code Head 560101. By paying 

wages under code Head 560/01 a casual labour cannot be made a permanent 

post. They have not fulfilled the minimum requirement of 240 days of 

continuous service in the department as casual labour for grant of temporary 

status and subsequent regularization. 
That after receipt of the applicant of conservancy staff addressed to 

Stn Cdr Leimakhong, the conservancy staff have been told by the SSO that 

Stn HQ Leimakhong will take up a case for sanction 9f permanent 

conservancy staff at Stn HQ Leimakhong. They have been told that their job 

at present cannot be converted into permanent without the sanction of the 

Government. 

12) 	That with regard to the statement made in paragraph 4.9 of the OA, 
the answering respondents beg to state that GOC 57 Mtn Div cannot 
regularize the services of the casual labours on the basis of their service as 

casual labour in the Stu HQ Leimakhong. More over none of the applicants 
have completed 240 days of Continuous service in a year in the department 

for regutarization of their services. 
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13) 	That with regard to the statement made in paragraph 4.10 of the OA, 

the answering respondents beg to state that the casual labours were paid on 

the basis of rate fixed by Labour Commissioner of Manipur for unskilled 

labours i.e., Rs.73.451- per day (including Rs. 31- bill area rate). Stn HQ 

Leimakhoflg was paying the casual labour from the fund allotted under code 

Head 560101 since their engagement. But CDA has intimate4 that the wages 

of civil labour (daily wages) from 01 Oct 2004 to March 2005 cannot be 

paid under code Head 560/01. In 'view of this the wages of civil labours 

could not be paid. 

	

14) 	That with regard to the statement made in paragraphs 4.11 of the OA, 

the answering respondents beg to state that the Stn HQ Leimakhoflg has 

been convening a Board of officer for reviewinfixit1g the requirement of 

casual labours for maintenance of Stn since many years (196) CDA 

Guwahati has been concurring the board proceeding regularly earlier. But 

during the month of March 2005 CDA Guwahati raised the objection 

regarding the payment of casual labour under code Head 560/01. 

	

15) 	That with regard to the statement made in paragraphs 4.12, 4.13, 4.14 

and 4.15 of the OA, the answering respondents beg to offer no comment. 

That with regard to the statement made in paragraphs 4.16 and 4.17 of 

the OA, the answering  respondents beg to state that the applicants No. 3, 8, 

11, 14, 15, 16, 17, 20, 21, 25, 30, 31, 33,40, 44, 50, 54, 83,84, 86, 89,&94 

(total No. is 22) have been comng for casual engagement off and on hence 
the respondents have been engaging as and when they have come for casual -- - - _ 

engagement. The respondents have never refused to give engagement to any 

of the applicants whenever they have approached for casual engagement if 
sufficient works are available. They have been allotted jobs as per suitability 

and requirement basis. 
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That with regard to the statement made in paragraph 4.18 of the OA, 

the answering respondents beg to state that casual labours have been 

engaged as requirement basis. The respondents are not duty bound to engage 

a fixed number of casual labours even if there is no necessity to engage. 

That with regard to the statement made in paragraph 4.19 of the OA, 

the answering respondents beg to state that they are false and untrue 

statement and hence denied by the respondents. All the applicants have not 

come for engagement before the respondents. It is a fact that whoever have 

come for casual engagement they have been given casual engagement along 

with others. 

That with regard to the statement made in paragraph 4.20 of the OA, 
the answering respondents beg to state that none of the applicants have 

completed 	240 days in a year for grant of temporary status. The 

respondents have never denied engagement who have come for casual 

engagement considering the requirement for the same. 

That with regard to the statement made in paragiaph 4.20 of the OA, 

the answering respondents beg to deny the correctness of the same. It is 
denied that casual labours worked for 19 years and it is further denied that 

any of Them worked 240 days in a year for grant of temporaly status and 

further regulaiization. 

That with regard to the statement made in paragraphs 4.21 to 4.28 and 

of the OA, the answering respondents white denying the contentions made 
therein beg to state that the respondents have never violated any fundamental 
right of the applicants. There is no matafide in engagement of casual 

labourers. Casual engagements are given as per requirement basis. Since 
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applicants have been engaged as casual labour there is no question of 

termination of their services. They have been engaged as requirement and 

suitability basis. 

That with regard to the statement made in paragraphs 5.1 to 5.10 of 

the OA, the answering respondents deny the contentions made therein and 

beg to submit that none of the applicants have worked for 19 years as casual 

labour. All of them have worked for some days a casual labour and left. It is 

also submitted that none of them have completed 240 days in a year. 

That with regard to the statement made in paragraphs 6 and 7 of the 

OA, the answering respondents beg to offer no comment. 

That with regard too the statement made in paragraphs S to 8.4 of the 
OA, the respondents submit that considering the factual aspect of the matter 

as narrated above the applicants are entitlàd to any of reliefs as sought for by 

them. 

That with regard too the statement made in paragraphs 9 and 9.1 of 

the OA., the respondents submit that considering the facts and circumstances 

narrated above it is a fit case in which the Hon'ble Tribunal may not be 

pleased to grant interim order in &vour of the applicant. 

That in view of the statements made above the respondents beg to 

state that the grounds set fourth in the applicalion are not good grounds for 

filing the instant application hence the same is liable to be dismissed. 
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R1F1CATION Guwahatt Bench 

I 	.cA. +.. t..IOA 	 ., aged 

about 2[2 	years 	at 	present 	working 	as 

.................. 

'iLwho is one of thc-wspond 	d taking steps in this case, being 
tk 	 6 ? 

duly authorizedand competent to sign this verification for all respondents, 

do hereby solemnly affirm and state that the statement made in paragraph 

are true 

to my knowledge and be1ief, those made in paragraph 

being matter of records, are. 

true to my information derived there from and the rest are my humble 

submission before this Humble Tribunal. 1 have not suppressed any material 

fact. 

And I sign this verification this --21---th day of 
	

2009 at 

DEPONENT 
otk ~ '  

40 
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Guwahatt Bench 

IN THE CENTI 	fl7eTZVE TRIBUNAL 
GUWAHATI BENGIXWHATI 

IN THE MATTER OF: 

O.A. No.136 of 2009 

Sri Sonsai Kuki & Others 

-Applicants 

- Versus - 

The Union of India & Ors. 

IN THE MATTER OF: 

Rejoinder filed by 

written statement 

Respondents. 

-Respondents. 

the Applicants to the 

submitted 	by 	the 

The humble Applicants submit this Rejoinder 

as follows: 

That with regard to the statements made in paragraph 1 

to 4 of the written statement the Applicants have no comment 

to offer and beyond record nothing is admitted by the 

Applicant. 

That with regard to the statement made in paragraph 5 of 

the written statement the Applicants beg to state that the' 

statement are not true and misleading to this Ron' ble 

Tribunal. The Applicants were engaged as Conservancy 

staff/Casual labour under the Respondent No.5 at different 

dates since the year 1986 to March 2005. All of them had 

worked more than 240 days in a year since their respective 

date of engagement and some of them had worked more than 19 

years continuously under the Respondents. It is to be stated 

that in Column II of the letter dated 08.03.2005 (Annexure"-6 

of the O.A.) it has admitted by the Res'pondents that the 

Applicants were engaged more than 200 dars, therefore, it 

can be safely presume that they have worked more than 240 

days. 

That with regard to the statements made in paragraph 6 of 

the written statement the Applicants have no comment to 
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Guwahati Bench 

offer and beyond record nothing 	admitted by the 

Applicants * 

That with regard to the statements made in paragraph 7 

of the written statement the Applicants beg to state that 

the 	statement 	are 	not 	fully 	true 	and 

misleading to this Hon'ble Tribunal. It is to be stated that 

the conservancy staff were engaged for various purposes such 

as for keeping sanitary in the station cell, sweeping, 

disposing the garbage, plantation of trees etc at the 

Station Headquarters, Leimakhong Military Station . They 

have served more than 240 days of continuous service in a 

year under the concerned authority. The duty hours of them 

were also from 7 AM to 5 PM. 

That with regard to the statement made in Paragraph 8 of 

the Written Statement the Applicant have no comment to offer 

and beyond record nothing is admitted by the Applicant. 

That with regard to the statements made in paragraph 9 

of the written statement the Applicants beg to state that 

the same are false and misleading to this Hon'ble Tribunal. 

The office of the Controller of Defence Accounts (CDA in 

short), Guwahati (At Annexure 6 of the instant O.A.) vide 

their letter dated 08.03.2005 addressed to the Respondent 

No.5 has categorically stated in paragraph IV of the said 

letter that 'in case the regular staff is insufficient 

additional regular posts should be created but we have 

observed that your unit has not make any effort to approach 

your higher authorities and the MOD for purpose. As per 

AHQrs. Letter No. 63161/Q3(B) dated 07.05.02 your unit has 

not submitted the above information as called for vide our 

letters mentioned above but you have approached your higher 

authorities which is not at all appreciated. It is for your 

information that CDA cannot accord financial concurrence if 

the same is not done as per the relevant provisions of 

rules/orders of G.OI.' 

However, till date the Respondents particularly 

Respondent No.5 has violated the Government of India 

_i 	
/< t(q?/ 9 /uc 
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orders/rules as well as Hon'ble Supreme Court of India 

various judgments. From the year 2007 till date the 

Respondent No.5 has been engaging new sets of casual labour 

by removing the earlier sets of casual labour who has worked 

for last 19 years under the Respondent No.5. The aforesaid 

act of the Respondent No.5 is in contrary to the Hon'ble 

Supreme Court Judgment passed in Dr. A.K. Jain & Others 

versus Union of India & Others (1987 Supp SCC 497). 

7. 	That with regard to the statements made in paragraph 

10 of the written statement the Applicants beg to state that 

the same are misleading to this Hon'ble Tribunal. In the 

paragraph 7 of the written statement the Respondents have 

stated that some casual labours were engaged during 2000-

2001 on daily wages basis for maintenance of Leimakhong 

Military Station. However, in paragraph 10 of the written 

statement the Respondents have admitted that some casual 

labours were engaged for maintenance of Station 

Headquarters, Leimakhong since the year 1986 till March 2005 

and payment of those casual labours were made from the fund 

allotted under Code Head 560/01 till September 2004. 

The Headquarters CI Force (NE) dO 99 APO vide their 

letter dated 22.05.2002 (At Annexure 3 of the instant O.A.) 

and the Army Headquarters letter 07.05.2002 in paragraph 3 

it has been mentioned that 'the work being performed by 

conservancy staff paid out of CGDA Code head 560/01 is of 

regular nature. Please ensure that casual workers are not 

recruited by Units/formations out of the allotments made 

under CGDA Code head 560/01.' Hence, the work performed by 

the instant Applicants are in regular nature as is admitted 

by the Respondents. 

8. That with regard to the statements made in paragraph 11 

to 15 of the written statement the Applicants re-iterates 

and reaffirm the statement made in the instant rejoinder 

paragraph No.6 and 7. 

• 	I /<&. ~/Z4'  
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That with regard to the statement made —inPafã7iph 16 of 

the Written Statement the Applicants begs to state that the 

statement are misleading to this Hon'ble Tribunal. It is to 

be stated that this Hon'ble Tribunal vide its order dated 

21.05.2007 passed in O.A. No. 260 of 2005 directed the 

Respondents to engage the Applicants on casual labourer in 

preference to their juniors and new corners if any casual 

labourer job is available or any vacancy occurred under the 

Respondents. But the Respondents by violating the aforesaid 

order of this Hon'ble Tribunal engaged a new set of casual 

labourer Tribunal instead of engaging the Applicants (except 

some of the Applicants of the O.A. No. 260 of 2005 as 

rnentioned in the O.A. No. 136 of 2009). After getting the 

information about engagement of new set of casual labourer, 

the Applicants approached before the Respondents with a 

prayer to engage them as per the aforesaid order of this 

Hon'ble Tribunal but the Respondents refused to engage them 

and they engage some of the instant Applicant on the basis 

of pick and choose. 

That with regard to the statements made in paragraph 17 

to 26 of the written statement the Applicants begs to state 

that the same totally false and misleading to this Hon'ble 

Tribunal. As stated earlier in this instant rejoinder the 

Respondents have themselves admitted that the work of 

Leimakhong Military Station is regular and permanent nature 

of works. Since the year 1986 to till date the Respondents 

have continuously engaging casual workers for the afpresaid 

jobs but since 2007 the Respondents have engaged new and 

junior persons as casual labour by removing/disengaging the 

earlier casual labour. 

Therefore, the written statement filed by the 

Respondents is wholly bereft of substance and no credence 

ought to be given to it. Thus, in view of the abject failure 

of the Respondents to refute the contentions, averments, 

questions of law and grounds made by the Applicants in the 

Original Application filed by the Applicants deserved to be 

allowed by this Hon'ble Tribunal. 
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VERIFICATION 

I, Shri Dilip Kumar Ghimire, aged about 23 years, Son 

of Shri Ganésh Kumar Ghimire, permanent resident of 

Leimakhong Bazar, Post Office- Nantripukhuri, P.S-

Sapormaina Dist. Senapati in the State of Manipur, do hereby 

solemnly verify and state as follows- 

1. That I am the Applicant No. 18 of the instant 

Original Application and I am authorized by the other 

Applicants to sign this verification on their behalf. 

- 	- 	- 	- - -- - 	/ 	10 
are true to my knowledge and those made in paragraphs 61 

.. are being matters of records are ttuè to..my 

information derived therefrom which I believe to be truo and 
rests are my humble submissions before this Hon'ble 

Tribunal. 

And I sign this Verification on this the 	day of 

. 2009. 
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DEC LARANT 


